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Eligibility Criteria

Requirement

of Company/Agency/Firm —

(whether

1. Company/ (a) Name of Tenderer
Agency/ (b) Type
Firm details

Proprietorship / Partnership / LLP / Pvt. Ltd./ Ltd. Company)

Documents to be uploaded: In case of a company, the
certificate of registration,
Association of the Company and particulars of all the directors
and responsible officials are required to be submitted. In case
of a partnership firm, the partnership deed, power of attorney,
if any and particulars of all the partners constituting the firm
and in case of an agency or proprietorship, the particulars of

Memorandum and Article of
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the individual/individuals involved therein along with the
names(s) and address(s) etc. are to be submitted.

2. Licence

Private Security Agency (PSA) must have valid license under "The
Private Security Agencies (Regulation) Act, 2005" for the entire
State of Madhya Pradesh. The license must remain valid during
the period of the contract and should be renewed time to time.
Original document would be verified by the Bank before awarding
the contract. (copy of license to be uploaded)

3. Infrastructure

PSA should have its office at Bhopal (Documentary proof to be
uploaded). The security guards must have attained minimum
training, prescribed as per PSARA-2005 Act and as per rules of
state government in this regard.

Documents required: The PSA will have to enclose/submit
certificate of training before deployment of the security
guards/supervisors.

4. Duration of
Past
experience

Should have minimum 5 years experience of working with Public
Sector Units / Department / offices, Airport, Banks, Financial
Institution, Training Centres, MNCs / Large Companies and having
strength of minimum 150 regular staff members as on December
31, 2025.

It should be necessary for the bidders to have a satisfactory
performance with its previous and existing clients. If the bidder has
been rated as unsatisfactory or poor on any of the parameters
mentioned in the client certificate by the clients concerned, the
Bank reserves the right to treat such bids as being non-compliant
with the eligibility condition and reject such bids. Also, if the bidder
has served at any office of RBI in the past or provided service at
any office of RBI, it should be mandatory for the bidder to submit
client certificate from that RO/TE.

Documents to be uploaded: Tenderers should furnish address
of their Client list showing the details of work carried out by them
during the last 5 years. The list shall include details such as Name
of Client, Value of Work executed etc. The Tenderer should submit
documentary evidence in support of minimum experience of 5
years.

5. Minimum value
of each
completed work
(Qualifying)

Bidder must fulfil following criteria with respect to estimated cost
and no. of occasions of completed works.
(Estimated cost of tender is Rs.1,69,00,000/- (excluding GST)

(a) Three similar completed works each costing not less than the
amount equal to 40% of the estimated cost (copies of work
order/certificate on letter head may be submitted) OR




(b) Two similar completed works each costing not less the amount
equal to 50% of the estimated cost (copies of work
order/certificate on letter head may be submitted) OR

(c) One similar work costing not less than the amount equal to
80% of the estimated cost.

Documents to be uploaded: Audited copies of Balance Sheet
and Profit & Loss statement for previous three (03) FY and CA
certified net worth certificate as on March 31, 2025. (Annexure [)

6. Other (a) Should have all the necessary legal/statutory approvals to
Eligibility conduct security business in the State of Madhya Pradesh
including license from the Regional Labour Commissioner.

(b) Should have applicable registrations/licenses (PAN, ESI, PF
etc.) supported by documentary evidence.

(c) A declaration that the bidder has not been convicted in any
criminal case by any court of law. (Annexure V)

(d) A declaration that Security Supervisors and Security Guards to
be deployed at RBI residential colonies have not been convicted
in any criminal case by any court of law and

no criminal case is pending at any court of law against them as on
the last date of submission of bid.

7. Documents to | a) Valid license under "The Private Security Agencies

be submitted (Regulation) Act, 2005" for the entire State of Madhya Pradesh.

b) Client list showing the details of work carried out by them during
the last 5 years.

c) Certificate of Satisfactory completion of job from at least three
(03) clients to be uploaded (Annex-Il)

d) Audited statement of accounts for the last 3 accounting years.

e) Copies of applicable tax registrations. Viz., PAN, TIN, GST etc.

f) Copies of Registration Certificates of the Company/ firm/
agency issued by the relevant authority, Memorandum and
Article of Association of the Company.

g) Copies of E.P.F.O Registration Certificate and E.S.I.C
Registration Certificates.

h) Details of the Bank Account held by them in a scheduled bank
in India.

i) The bidder shall submit training certificate on Form 6 issued
by licensed training agency in terms of Private Security
Agencies Model Regulation 2006 or agency should be
authorized to impart training from authorized trainer/training
centre.

IIT B XIS T [ GRT @1 HaBIT GifST B 1391 Il & &l el H [3ad 3TE
SITIET Ta/€d TaierT & 1og THTa] drRieg dr-1 e




SR Jt urrar ards 9t gy w At swaneia vd qevas SR & 9y
fAfaer Tgwdet wrse W sruedts forar s ok I gRT sH@ tdiam og Ffaar &
YIT-1 B Widd & GHYI SSAAIS fHaT ST | SHS 3aTdl, 36 gRT 31 &t fAfaer
wiehaT 3q ¥ardsll 1 Ja Ui 7l 9 IR 3HeR 39 UKgd |



S-UTRRHE og He@qul Sgex

Sicitararsit ¥ orRY g fo ot sifars ffder ugd s & ugd Ffaer ded fam wd
dl B UG o |

é-ﬁﬁ?ﬂaﬁm:

A) USTIRUT: 39 Ufhar H THTTERY 3-MeiRAe Uidd W faghdr o1 YolieRor 2nfia 8 Sl
3w g1 USdR0 & a8 &1, fadhdr So=it fiferi Saaeie U ¥ TRdd &R 9&d gl
ddb-ien! dicll o H1Y-T1Y IO dich Ud B 8 Sadci =P dlcl se-c & arey 9
&1 S| fadsar & U Aui-11 SR UHR &1 f$fSed wHmoras g1 anfgu| fadsarsti &1
Jicll T g Sc’AC U Jg U 1 HIRT H-1 g | Tt a1 = & fore tquydit
RrieR T8t 81 (FSfrea gwaner & fomm iferi Repre =€) ot s

oy ie: GEEICd] qieft 3R qiforu® qreft
https://www.mstcecommerce.com/eprocn UR 3HT-ATg Udd Dt AL 8

1) fagharall @ THEOERT dauTge R W9 &1 3-8 Gsiigd &A1 ATTAS &, o ury
Y UPR % https://www.mstcecommerce.com/eproch— g-m? — E?FWWI'\P[
fAURT — SMREISMTS AN &1 TT B >fachdl & U T TSl B — faaRor 4R 3R S
o 3fTse! IUT Urgds 18 — e B |

2) fasharail ! ISl tTH R & SR AT T AT WR I Uoiiepul &1 gfY & ey o
ey SIS Ad ured R |

fopaft +ft Tsionvur & ama 7, 3-ffaar & Muifva 99 @ ugd sRelsms/aaTaeR I ¥udh
DY
Ud afRT (SRATSTS):

1. 8 Y HUAR TS, Ye—H U8 - 0755 2519 253 (akasati@rbi.org.in)

2. 1 SHU TSI, Uaieieh (GR&) - 0755 2519 104 (rukmeshbaronia@rbi.org.in)

Ty aafed (THTad R ffies):
MSTC IVRS Helpdesk number: 07969066600

After system settings please download “Bidding Guide” for better understanding the bid-
submission process

MSTC Bhopal Office numbers: 0755-2552241, 2593772, 2593775, 2593776;
Mr. Neeraj Mathur, Manager, Mob. 8871111473, Email: bplopn4@mstcindia.in,
mstcbpl@mstcindia.in

B) Riey ddh sazgsand:
i. Windows 7 or above Operating System
ii. IE-7 and above Internet browser.
iii. Signing type digital signature
iv. Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in
the system.
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To disable “Protected Mode” for DSC to appear in The signer box following

settings may be applied.

e Tools => Internet Options =>Security => Disable protected Mode If enabled-
i.e., Remove the tick from the tick box mentioning “Enable Protected Mode”.

e Other Settings:

Tools => Internet Options => General => Click on Settings under “browsing

history/ Delete Browsing History” => Temporary Internet Files => Activate

“Every time | Visit the Webpage”.

To enable ALL active X controls and disable ‘use pop up blocker’ under Tools

Internet Options— custom level (Please run IE settings from the page

https://www.mstcecommerce.com/eprocn once)

2. dh-tat aifvifoud dieft 3iR HU SIdlt DI https://www.mstcecommerce.com/eprocn/ TR
3{TTE URdd S g | Ffaems ffaer # flafAfdy faf¥ oik g | saaeie U 4 @it
ST |

3. fFfaer & it ufafdar fom sl Ffe & daiiat SR aTfoifcs Uredl & off arg- Aread
¥ Gol @ S ATeu|

A1 Yo g faRIv e

faohar, QM & "my menu" & SfaTd "TH-¢-1 e YA fofeh BT ITANT dXh i Yedb
DT YA B fadharsdi &l gdc gruersH siad ¥ Hefdd fAfaar &1 g+ o1 gim| fadsar
& T TS UWe! AT SHAdTg YITdH & HIeHH J Y HR- &1 giaem grft| faghdr Tisuwmel
HT T4 T §U TP BIH HRH AT SRe BT faghdT IraH W gfad &R & 3R
SO I3 9aad By foT -G Yedb D1 IR STHT BT AT YT BT g9 A
R, faoral &1 3 HiSe/Sfae HIé/Ac ST &1 I B YA HRA BT UIae= gHT|
TP IR OF YA TSRS & A1fid d Jrd & SH1 8) ST 8, 't A Yoo Wah: Wighd
B SITQ 3iR faghal & T RieH SFRes A UId 81|

A Yo 91Uy F B A B

- Yo DT YAH i fomT faohdr &1 e 3-Mfaar &1 taay =81 ured g

Ale:
Siciterarstt &I giad fHar ST 8 d 39 & JHIH 3§ T THT Ugd ae Yo o/ aR ¢
Tfeh Sieht TRd B & ol TaTed HT U gl b |

4. U8 H1 T3 FAfdarsi/RIGua & IHeER! ffder &1 sifad ®9 <3 &t ufshar & SRE
SO GRT Holt SITeht | Sferg faghdrell & ag GAfYd A & HTaxgedl g f 3@ BraRe
0 3.3 THUECRT & 1Y fashar & Uofiarul & T8y 9y SR e fosar gl
facrarstt & off o Ry § i 3 oo Shuwedt (feforea RrR wféftrdre) @t auar gRfda &1
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5. T3Mscl § Ifcafad R daRka iR IHg & a1 3-[fder &1 IuanT =1 fhar S geod
gl

6. s-fAfaer & Sreft am=T:

a) 3-Ff3ar & sifens st @M /g Ffder Yoo @t F1% 8 3R A7e Yoo @l &1 7))
BT YA fasharatt &I STaxges ST &A1 8| e Yew 3R AFe Yedb ATt F HA
g 1 fAfaer, e gy Suret 98t 8, R faem 72 fvar S| Suast &R 38 = &g
TR BN SR faghar (fasharai) o) Sure! fAfder S #3 ard WitieRY gRT aroy &)
IS

b) 39 Ufshar § et 3R aftifSue sie URdd B & Y saaeies el 2 B

¢) Bad A-¢1 Yoo STH DA dlel [dehdl THTHCT de¥Tge IR §c3A¢ & Hiegd 4 (-]
de-iel St ok afifues dicht TRgd R Ied SeT Uy 3 PR B

https://www.mstcecommerce.com/eprocn — e-procurement —PSU/Govt depts— Login

under RBI—-My menu— Auction Floor Manager— live event —Selection of the live event.
d) fashd1 & a1 Ut e o1 Safd et a1fgu| Ig ufshar fag ik Geid & q_d
1% BT 8| IR I8 HIAA cRl/wmaRiad WRIFSTH WRAT 81T 3R 3 9 &A1 gR |
P 915 cfHad o8 W faas | afe 50 TRIHRA &1 A g1 fosar Sfral g, df fashd
U ADhID! Sict bl d/FeHCT T8l B UL

e) AH-Id! Qe U & TG, fachd B U ddb-id! diclt Reble B & ol ' R s
BT TRYI Teb IR YT B & 1, AT sielt fofes Tfspd 81 o 8 3TR I/ HRAT &l
g 3R R fache &1 3ot Ao dicl gof A & e a" WR fFad w1 a1y o
TP IR dH-1! aiel 3R e Sic iF1 9 & [l ST & dTe, fadhdT 3o aal gof
B & T "Brgd Gt §cd R fFas o Iodr gl

f) fasranail @1 A o o B % 3 v @ i Sxamaet sudls oA & fo sied sib
§c &1 IUUNT R Tdhd gl

g) Tt AT 3, faghd ®1 3ot Sl STHT HRd THY fSfoied g¥dieRr & A1y Su-T 3Meal 3k
URIaS &1 SUTNT ST AU

h) Ot 3-FAfaeT ufshar & SR, fashar Te gaR ok 3 it & fore ot ave ¥ T 87|

i) 3-ffaer TR gd-Fuffa fafd oik T9g @ ok SWR 9T 73 3afy I Weit |

j) 3-FfaeT ufsran & SR uqd Tt Saae e Sifer faghal IR ST U 3 Sregsry it
faghdT gRT oo fmdt oft et ot de Sl o 0 T [T SITE 31R dhall GRT 3! Wi,
3mgfdf o fsaTe 8 ol iR fahdl & ol T STeadRT Srgae gt

k) g Sif1ard g o i aiferal o fSforea geaTer vaToT U= & Hed 3 TR foham SITg srga
33 Ren gR1 WieR =&t foar Sa|

) ST & U] o1 P15 SR a8 fAfaeT &1 I B T7 3RABR B AT WHR B Tl
IO 7 A1 g0t U § 7 31116 w0 ¥ fawaiia w7 &1 S1fieR QR g

m) ffaer gxaTas & ol oiR wrdf & B uRady Wier 7 31 fet o fagear gr <-
fafaer waR & sieh v w1 Fifder & o iR wrdf &) Wi fa &t gfY srar 21

n) 39 fAfder & TR Bis i emew 9w Sfcafad gt 3R wraf gRT =nfyd g
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o) FAfaeT AT B aTd WP R] 31 I8 PR § & 98 f§71 $Is FRUIga 59 3-FAfder
B I B Tobdl g T Sl (Sifera) Bt Uit Bt fad dRRa &) §¢7 Il ol

p) fashanaf & orRiy g fob 3 faghar mieRie u¢ SR sich @ © ugd Rew I uRfad gH
%ﬁlﬁ https://www.mstcecommerce.com/eprocn/WWW%@I

q) dB-ie! 3R Tt fawt ok 2l & fareht off faaem &t ergafa T8l §

7. SRIad It g IS daeh qwadw (@ gy faftad geareia ok gevas) &l
THUGERT U3e W 3UArs farar Sme SR 39 S gRT udiermr 3q fAfaer & urT-1 &) @i
& qHY SIS [T ST | SHS ATl §% §RT S &1 AT ufshar gq axdrdsl &1 gd
Uil HiT O IR ShGR 3 UK ST

8. 9% fAfaaref @ S Siell &1 Teaidd B T Ugd Iad RUIe! &1 Yeic Hm | afe
Tt Ffagrer &I fordt ot awa fAfaaer uftran & ymT o9 & o sia<ae urrar g1 urs St
g, A1 & & Uy FAfaer & HFT-1 Y Wian & 918 off IS U1 o1 SRATBR HA BT VDR
RIEA B | §F THT HA 8 Plg HRUI I o folT a1 181 g |

9. §F gAqH FfdeT & WHR B & ol T1ed T8t g SR foadt +ft Ffaer ) gof ar siiftre
FY Y WHR HA BT ISR PR T@ar g1 9 fom1 13 HRo Fae Guff Afaarst &
IRATHR HRA BT HIBHR R 3@ 5|

a1g e
YR Rord §%
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Reserve Bank of India
Protocol and Security Cell
Bhopal

E — Tender for Deploying Three (03) Highly Skilled Security Supervisors (unarmed) and
Thirty-Four (34) Skilled Security Guards (unarmed) at the Residential Colonies of the
Reserve Bank of India, Bhopal Char Imli & Tila Jamalpura.

Reserve Bank of India (hereinafter referred to as RBI), Protocol and Security Cell invites
e-tender in two parts (Part | & Il) from eligible Companies / Firms / Agencies for undertaking
deployment of Three (03) Highly Skilled Security Supervisors (unarmed) and Thirty-four
(34) Skilled Security Guards (unarmed) fulfilling the eligibility criteria, for the period from
April 01, 2026 to March 31, 2027. The initial contract will be valid for 12 months i.e.
from April 01, 2026 to March 31, 2027 and will be renewed and extended on mutually
agreed terms and conditions on provision of satisfactory performance by
Companies / Firms / Agencies for a period of one year at a time.

Estimated cost of the work for 2026 -| Earnest Money Deposit for 2026- 27
27 (2% of Estimated Cost)
(Exclusive of GST)

% 1,69,00,000/- ¥ 3,38,000/-

The last date for submission of e-tender is Feb 16, 2026. For further details, please visit
“Tender” Section at RBI's website https://www.rbi.org.in _and for uploading the tender
please visit and register on MSTC website at https://www.mstcecommerce.com/eprocn/ .
Please also note that further Addendum / Corrigendum, if any, will only be published on
RBI website. This communication shall be binding on the bidders. The addendum/
corrigendum (s) issued will form part of the Tender documents.

Place: Bhopal Regional Director
Date: January 14, 2026 Reserve Bank of India
Bhopal

l1|Page
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DISCLAIMER

Reserve Bank of India, Protocol and Security Cell, Bhopal, has prepared this document to
give background information on the tender to the interested parties. While Reserve Bank
of India has taken due care in the preparation of the information contained herein and
believe it to be in order, neither Reserve Bank of India nor any of its authorities or agencies
nor any of their respective officers, employees, agents or advisors give any warranty or
make any representations, express or implied as to the completeness or accuracy of the
information contained in this document or any information which may be provided in
association with it.

2. The information is not intended to be exhaustive. Interested parties are required to
make their own inquiries and respondents will be required to confirm in writing that they
have done so, and they do not rely only on the information provided by RBI in submitting
the E-Tender. The information is provided on the basis that it is non — binding on Reserve
Bank of India or any of its authorities or agencies or any of their respective officers,
employees, agents or advisors.

3. Reserve Bank of India reserves the right not to proceed with the Contract or to
change the configuration of the Contract, to alter the timetable reflected in this document
or to change the process or procedure to be applied. It also reserves the right to decline to
discuss the matter further with any party expressing interest. No reimbursement of cost of
any type will be paid to persons or entities expressing interest.
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Important instructions for E-Procurement

Bidders are requested to read the terms & conditions of this tender before submitting online
tender.
Process of E- tender:
A) Registration: The process involves vendor’s registration with MSTC e-procurement
portal which is free of cost. Only after registration, the vendor(s) can submit his/their bids
electronically. Electronic Bidding for submission of Technical Bid as well as Commercial
Bid will be done over the internet. The Vendor should possess Class Il signing type digital
certificate. Vendors are to make their own arrangement for bidding from a P.C. connected
with Internet. MSTC is not responsible for making such arrangement. (Bids will not be
recorded without Digital Signature).
SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID HAS TO BE
SUBMITTED ON-LINE AT www.mstcecommerce.com/eprochome/rbi
1) Vendors are required to register themselves online with
www.mstcecommerce.com - e-Procurement - PSU/Govt depts. - Select RBI Logo -
Register as Vendor - Filling up details and creating own user id and password - Submit.
2) Vendors will receive a system generated mail confirming their registration in their email
which has been provided during filling the registration form.
In case of any clarification, please contact RBI/MSTC, (before the scheduled time of the e-
tender).
Contact person (RBI):

1. Shri Abhinesh Kumar Asati, Asst. Manager- 0755 2519 253/9713022073 (

akasati@rbi.org.in )
2. Shri  Rukmesh Baronia, Manager (Security) - 0755 2519 104
(rukmeshbaronia@rbi.org.in)

Contact person (MSTC Ltd):

Contact person (MSTC Ltd): For system related technical assistance: MSTC IVRS
Helpdesk number: 07969066600.

After system settings please download ‘Bidding Guide’ for better understanding the bid
submission process MSTC Bhopal Office numbers: 0755-2552241, 2593772, 2593775,
2593776.

Mr. Neeraj Mathur, Deputy Manager, Mob. 8871111473, e-mail: bplopn4@mestcindia.in,
mstcbpl@mstcindia.in

B) System Requirement:
i. Windows 7 or above Operating System
i.IE-7 and above Internet browser.


http://www.mstcecommerce.com/eprochome/rbi
http://www.mstcecommerce.com/
mailto:akasati@rbi.org.in

iii.Signing type digital signature

iv.Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in
the system.
To disable “Protected Mode” for DSC to appear in The signer box following
settings may be applied.
e Tools 2>Internet Options - Security - Disable protected Mode If enabled-

i.e, Remove the tick from the tick box mentioning “Enable Protected Mode”.

e Other Settings:
Tools - Internet Options - General > Click on Settings under “browsing
history/ Delete Browsing History” - Temporary Internet Files > Activate “Every
time | Visit the Webpage”.
To enable ALL active X controls and disable ‘use pop up blocker’ under Tools
Internet Options > custom level (Please run IE settings from the page
https://www.mstcecommerce.com once)

2. The Techno-commercial Bid and the Price Bid shall have to be submitted online at
https://www.mstcecommerce.com/eprocn/. Tenders will be opened electronically on
specified date and time as given in the Tender.

3. All entries in the tender should be entered in online Technical & Commercial
Formats without any ambiguity.

Special Note towards Transaction fee:
The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under
“My Menu” in the vendor login. The vendors have to select the particular tender from
the event dropdown box. The vendor shall have the facility of making the payment either
through NEFT or Online Payment. On selecting NEFT, the vendor shall generate a
challan by filling up a form. The vendor shall remit the transaction fee amount as per
the details printed on the challan without making change in the same. On selecting
Online Payment, the vendor shall have the provision of making payment using its Credit/
Debit Card/ Net Banking. Once the payment gets credited to MSTC’s designated bank
account, the transaction fee shall be auto authorized and the vendor shall be receiving
a system generated mail.
Transaction fee is non-refundable.
A vendor will not have the access to online e-tender without making the payment
towards transaction fee.
NOTE:
Bidders are advised to remit the transaction fee well in advance before the closing
time of the event so as to give themselves sufficient time to submit the bid.
4. Information about tenders /corrigendum uploaded shall be sent by email only during
the process till finalization of tender. Hence the vendors are required to ensure that
their corporate email ID provided is valid and updated at the time of registration of


http://www.mstcecommerce.com/
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vendor with MSTC. Vendors are also requested to ensure validity of their DSC
(Digital Signature Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender:

a)

b)

C)

d)

f)
9)

h)

Vendor(s) need to submit necessary EMD- NEFT/Bank Guarantee/Demand
Draft Should be drawn only on a scheduled commercial bank. Tender fees (if
any) and Transaction fees (If any) to be eligible to bid online in the e-tender.
Tender fees and Transaction fees are non-refundable. A tender, which is not
accompanied by EMD, will not be considered. No interest will be paid on EMD.
EMD of the unsuccessful vendor(s) will be refunded by the tender inviting
authority.

The process involves Electronic Bidding for submission of Technical and
Commercial Bid.

The vendor(s) who have submitted transaction fee can only submit their
Technical Bid and Commercial Bid through internet in MSTC website
www.mstcecommerce.com — e-procurement —-PSU/Govt depts— Login under
RBI—My menu— Auction Floor Manager— live event —Selection of the live
event.

The vendor should allow running JAVA application. This exercise has to be done
immediately after opening of Bid floor. Then they have to fill up Common
terms/Commercial specification and save the same. After that click on the
Technical bid. If this application is not run, then the vendor will not be able to
save/submit his Technical bid.

After filling the Technical Bid, vendor should click ‘save’ for recording their
Technical bid. Once the same is done, the Commercial Bid link becomes active
and the same has to filled up and then vendor should click on “save” to record
their Commercial bid. Then once both the Technical bid & Commercial bid has
been saved, the vendor can click on the “Final submission” button to register
their bid

Vendors are instructed to use Attach Doc button to upload documents. Multiple
documents can be uploaded.

In all cases, vendor should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

During the entire e-tender process, the vendors will remain completely
anonymous to one another and also to everybody else.


http://www.mstcindia.com/

i) The e-tender floor shall remain open from the pre-announced date & time and
for as much duration as mentioned above.

J) All electronic bids submitted during the e-tender process shall be legally binding
on the vendor. Any bid will be considered as the valid bid offered by that vendor
and acceptance of the same by the Buyer will form a binding contract between
Bank and the Vendor for execution of supply.

k) It is mandatory that all the bids are submitted with digital signature certificate
otherwise the same will not be accepted by the system.

[) Bank reserves the right to cancel or reject or accept or withdraw or extend the
tender in full or part as the case may be without assigning any reason thereof.

m) No deviation of the terms and conditions of the tender document is acceptable.
Submission of bid in the e-tender floor by any vendor confirms his acceptance of
terms & conditions for the tender.

n) Any order resulting from this tender shall be governed by the terms and
conditions mentioned therein.

0) The tender inviting authority has the right to cancel this e-tender or extend the
due date of receipt of bid(s) without assigning any reason thereof.

p) Vendors are requested to read the vendor guide and see the video in the page
www.mstcecommerce.com/eprochome to familiarize them with the system
before bidding.

g) No deviation to the technical and commercial terms & conditions are allowed.

7. All the above Eligibility criteria papers duly signed and sealed on all pages shall be
uploaded on MSTC site and same will be downloaded at the time of opening Part-1 of
tender for examination by the Bank. Further, the PSA should submit the original of
the documents to the Bank when demanded for further tendering process.

8. The Bank will evaluate the said reports before evaluation of price bid of the tenders.
If any tenderer is not found to possess the required eligibility for participating in the
tendering process at any point of time, the Bank reserves the right to reject his offer
even after opening of Part-1 of the tender. The Bank is not bound to assign any reason
for doing so.

9. The Bank is not bound to accept the lowest tender and reserves the right to accept
either in full or in part any tender. The Bank also reserves the right to reject all the
tenders without assigning any reason there for.

Regional Director
Reserve Bank of India

Bhopal


http://www.mstcecommerce.com/eprochome

NOTICE INVITING TENDER
(Only through e-procurement)
SCHEDULE OF TENDER (SOT)

Description of Works

Annual Contract for undertaking deployment
of Three (03) Highly Skilled Security
Supervisors (unarmed) and Thirty-Four (34)
Skilled Security Guards (unarmed) at various
properties of Reserve Bank of India (RBI)
properties located at: -

e Reserve Bank of India, Char Imli Staff
Quarters Bhopal. 03 Highly Skilled
Security Supervisors and 27 Skilled
Security Guards including 04 Lady
Skilled Security Guards.

e Reserve Bank of India, Tila Jamlpura
Residential Premises Bhopal — 07
Skilled Security Guards.

Estimated Cost

% 1,69,00,000/- (Exclusive of GST)

Earnest Money Deposit

¥ 3,38,000/- (2% of Estimated Cost)

[To be deposited through NEFT/ DD in favour
of Reserve Bank of India, Bhopal in the Alc
No. - 186003001, IFSC — RBISOBLPAO1 (O
refers to Zero) mentioning Name/ Company
Name of the vendor in NEFT transaction
remarks]

Performance Bank
Guarantee

3 8,45,000/- (5% of Estimated Cost) (to be
submitted by PSA)

Mode of Tender

e-Procurement System (Online Part | —
Technical Bid and Part 1l - Financial Bid)
through
https://www.mstcecommerce.com/eprocn/

Transaction Fees

Fees will be submitted to MSTC
https://www.mstcecommerce.com/eprocn/

E — Tender No.

RBI/Bhopal Regional Office/Estate/21/25-
26/ET/821




Date of NIT available
(viewing of Tender) to
parties for download

January 14, 2026 from 12:00 Hrs onwards

Last date to download the
tender

February 03, 2026 at 18:00 Hrs

10

Schedule of offline Pre-bid
meeting

February 04, 2026 at 11:30 Hrs

11

Publication of minutes of
pre-bid meeting/ addendum,
if any

February 06, 2026

12

Date of Starting of e-Tender
for Online submission on
MSTC website

February 06, 2026 from 18:00 Hrs onwards

13

Date of Closing of Online e-
tender for submission of
Technical & Financial Bid

February 16, 2026 at 10:00 Hrs

14

Date and Time of Opening of
Part | i.e. Technical bid

February 16, 2026 at 11:30 Hrs

15

Date & Time of Opening of
Part |l i.e.,
Commercial/Financial Bid

Date will be communicated separately.




PART |

E — Tender for Deploying Three (03) Highly Skilled Security Supervisors (unarmed)
and Thirty-Four (34) Skilled Security Guards (unarmed) at the Residential Colonies
of the Reserve Bank of India, Bhopal Char Imli & Tila Jamalpura.

Name of the Tenderer:

Address:

Date of pre-bid meeting: - February 04, 2026 at 11:30 Hrs
Date of closing of Tender: - February 16, 2026 at 10:00 Hrs
Date of opening of Tender (Part-1) - February 16, 2026 at 11:30 Hrs
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Eligibility Criteria

Criteria

Requirement

1. Company/
Agency/
Firm details

(a) Name of Tenderer

(b) Type of Company/Agency/Firm — (whether
Proprietorship / Partnership / LLP / Pvt. Ltd./ Ltd. Company)
Documents to be uploaded: In case of a company, the
certificate of registration, Memorandum and Article of
Association of the Company and particulars of all the
directors and responsible officials are required to be
submitted. In case of a partnership firm, the partnership
deed, power of attorney, if any and particulars of all the
partners constituting the firm and in case of an agency or
proprietorship, the particulars of the individual/individuals
involved therein along with the names(s) and address(s) etc.
are to be submitted.

2. Licence

Private Security Agency (PSA) must have valid license under
"The Private Security Agencies (Regulation) Act, 2005" for the
entire State of Madhya Pradesh. The license must remain valid
during the period of the contract and should be renewed time to
time. Original document would be verified by the Bank before
awarding the contract. (copy of license to be uploaded)

3. Infrastructure

PSA should have its office at Bhopal (Documentary proof to be
uploaded). The security guards must have attained minimum
training, prescribed as per PSARA-2005 Act and as per rules of
state government in this regard.

Documents required: The PSA will have to enclose/submit
certificate of training before deployment of the security
guards/supervisors.

4. Duration of
Past
experience

Should have minimum 5 years experience of working with Public
Sector Units / Department / offices, Airport, Banks, Financial
Institution, Training Centers, MNCs / Large Companies and
having strength of minimum 150 regular staff members as on
December 31, 2025.

It should be necessary for the bidders to have a satisfactory
performance with its previous and existing clients. If the bidder
has been rated as unsatisfactory or poor on any of the
parameters mentioned in the client certificate by the clients
concerned, the Bank reserves the right to treat such bids as
being non-compliant with the eligibility condition and reject such
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bids. Also, if the bidder has served at any office of RBI in the past
or provided service at any office of RBI, it should be mandatory
for the bidder to submit client certificate from that RO/TE.

Documents to be uploaded: Tenderers should furnish address
of their Client list showing the details of work carried out by them
during the last 5 years. The list shall include details such as
Name of Client, Value of Work executed etc. The Tenderer
should submit documentary evidence in support of minimum
experience of 5 years.

5. Minimum
value of each
completed work

(Qualifying)

Bidder must fulfil following criteria with respect to estimated cost
and no. of occasions of completed works.
(Estimated cost of tender is Rs.1,69,00,000/- (excluding GST)

(a) Three similar completed works each costing not less than the
amount equal to 40% of the estimated cost (copies of work
order/certificate on letter head may be submitted) OR

(b) Two similar completed works each costing not less the
amount equal to 50% of the estimated cost (copies of work
order/certificate on letter head may be submitted) OR

(c) One similar work costing not less than the amount equal to
80% of the estimated cost.

Documents to be uploaded: Audited copies of Balance Sheet
and Profit & Loss statement for previous three (03) FY and CA
certified net worth certificate as on March 31, 2025. (Annexure

1)

6. Other
Eligibility

(a) Should have all the necessary legal/statutory approvals to
conduct security business in the State of Madhya Pradesh
including license from the Regional Labour Commissioner.

(b) Should have applicable registrations/licenses (PAN, ESI, PF
etc.) supported by documentary evidence.

(c) A declaration that the bidder has not been convicted in any
criminal case by any court of law. (Annexure V)

(d) A declaration that Security Supervisors and Security Guards
to be deployed at RBI residential colonies have not been
convicted in any criminal case by any court of law and

no criminal case is pending at any court of law against them as
on the last date of submission of bid.

12



7. Documents to |a) Valid license under "The Private Security Agencies

be submitted (Regulation) Act, 2005" for the entire State of Madhya
Pradesh.

b) Client list showing the details of work carried out by them
during the last 5 years.

c) Certificate of Satisfactory completion of job from at least three
(03) clients to be uploaded (Annex-II)

d) Audited statement of accounts for the last 3 accounting years.

e) Copies of applicable tax registrations. Viz., PAN, TIN, GST
etc.

f) Copies of Registration Certificates of the Company/ firm/
agency issued by the relevant authority, Memorandum and
Article of Association of the Company.

g) Copies of E.P.F.O Registration Certificate and E.S.I.C
Registration Certificates.

h) Details of the Bank Account held by them in a scheduled bank
in India.

i) The bidder shall submit training certificate on Form 6 issued
by licensed training agency in terms of Private Security
Agencies Model Regulation 2006 or agency should be
authorized to impart training from authorized trainer/training
centre.

8. Checklist for
submission of
documents

Supporting documents for the various items indicated in the
checklist (Annexure-VI) should be submitted for technical
evaluation.

INSTRUCTIONS TO TENDERERS

1. Pre- Bid Meeting (Offline)

a) Tenderers requiring any clarification regarding this document shall contact RBI in
writing at the mentioned email address provided in this document or raise enquiries
during the pre-Bid meeting.

b) The tenderers’ designated representatives are invited to attend a pre-bid meeting
on February 04, 2026 at 3" Floor, Conference Room, Reserve Bank of India, Bhopal.
The purpose of the meeting will be to clarify issues and to answer questions raised at
that stage.

c) The tenderers shall submit queries, if any, by sending e-mail, to RBI's email address
mentioned in this document, not later than one day before the date of the pre-Bid

meeting.
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d) Absence from the pre-Bid meeting will not be a cause for disqualification for a
tenderer.

e) Minutes of the pre-bid meeting would be uploaded on RBI website.
2. Documents comprising the Tender
The Tender shall comprise of the following:

* Notice Inviting e-tender

* Technical Bid Details

* Price Bid Details

» Earnest Money Deposit (EMD) through NEFT/ DD to following A/c:

Al/c Number 186003001
IFS Code RBISOBLPAO1 (O refers to
Zero)

e All the intending bidders are mandatorily required to remit EMD amount of %
3,38,000/- and the same should reach this office or or before 10:00 hrs of
February 16, 2026. Failure to do so will disqualify them from patrticipating in the
bid. EMD received after the said date and time will not be considered.

e Format of Performance Bank Guarantee to be furnished after award of contract
by the PSA.

e Format of Agreement to be entered into between the PSA and the RBI.

3. Period of Validity of Tenders

a) The tender shall be valid for a period of Ninety (90) days from the date of opening
of tender.

4. Submission, Sealing and Marking of Tenders

a) Tenderers submitting tenders electronically shall follow the electronic tender
submission procedures specified in the instructions regarding E-Tender.

b) The tenderers shall submit their technical bid as well as the commercial bid in
prescribed format along with copies of necessary documents as indicated in the tender
document. E-Tender with all information shall be submitted on or before the prescribed
time and date.

5. Deadline for Submission of Tenders

a) Tenders must be filled online through e-tendering process mentioned in this
document, not later than the date and time indicated in this document.
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b) RBI may, at its discretion, extend the deadline for the submission of e-tenders by
amending the Tender Document.

6. Late Tenders - No Tender after the deadline shall be allowed on the e- portal.
7. Tender Opening

RBI shall open the tender electronically on the notified date. Part - | (Technical Bid) of
the tender will be opened. Part-11 (Price Bid) only will be opened for those tenderers who
qualify/ are found suitable after scrutiny of Part-1 (Technical Bid) by RBI on a subsequent
date which will be intimated to all the eligible tenderers in advance. The decision of RBI
in this regard will be final.

8. Evaluation of Tender

Part | (Technical Bid):

The Bank would examine and evaluate responsive Techno — Commercial Bids, as per
the Bank’s requirement. All the qualified Bidders are liable for opening of Part I/
Financial Bid.

2. Part Il (Financial Bid):

a) Part Il /Financial Bid will be evaluated on the basis of total cost of the contract
(excluding GST). Lowest among the bidders will be called L1 bidder. Bank may call
for justification/ details of the quoted price. However, tenderers who have quoted
rates lesser than the minimum wages applicable for “Watch and Ward (Without
Arms) for _Skilled Security Guards and Watch and Ward (Without Arms) for
Highly Skilled Security Supervisors.” as applicable for area B on the last date
of submission of bid shall be summarily rejected i.e. the tenderer shall quote
egual to or more than the minimum wages (w.r.t. Central wages) as applicable
on the last date of submission of bid.

b) If, in the price structure quoted by a bidder, there is discrepancy between the unit
price and the total price (which is obtained by multiplying the unit price by the
guantity), the unit price shall prevail and the total price will be corrected accordingly,
unless RBI feels that the bidder has made a mistake in placing the decimal point in
the unit price, in which case the total price as quoted shall prevail over the unit price
and the unit price corrected accordingly.

c) If there is an error in a total price, which has been worked out through addition and /
or subtraction of subtotals, the subtotals shall prevail and the total corrected; and

d) If there is a discrepancy between the amount expressed in words and figures, the
amount in words shall prevail, subject to sub clause ‘b’ and ‘c’ above.

e) If there is any arithmetical error in totalling of individual items, the correct total shall
be computed by the bidder and the same shall govern.
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(Note: Information relating to the evaluation of tenders shall not be disclosed to
tenderers or any other persons not officially concerned with such process.)

e Minimum wages are revised by Government of India from time to time. During
the period of contract (any period other than the renewal time), if the revised
minimum wages for the specified category of labour is higher than the quoted
and accepted rate, the Bank would revise the payable rate to the extent of such
revised minimum wages with effect from such date as indicated in applicable
Gol instructions.

e Atthe time of renewal of contract, the rates of wages of workers shall be revised
considering the maximum of —

a) permissible increase in the rates/ Charges based on Consumer Price
Index for Industrial Workers with 100% weightage.

b) Statutory Minimum Wages of Central Government, Ministry of Labour and
Employment Department under the specified category.

c) Quoted Rate by L1 Bidder.

9. Clarification of Tenders

a) To assistin the examination, evaluation, comparison of the tenders and qualification
of the tenderers, RBI may, at its discretion, ask any tenderer for a clarification regarding
its tender, allowing a reasonable time for response. Any clarification submitted by a
tenderer that is not in response to a request by RBI shall not be considered. RBI request
for clarification and the response shall be in writing. No change in the prices or substance
of the tender shall be sought, offered, or permitted, except to confirm the correction of
arithmetic errors discovered by RBI in the evaluation of the tenders.

b) If atenderer does not provide clarifications regarding its tender by the date and time
set in the RBI's request for clarification, its tender shall be liable to be rejected.

10. Provision of Rule 144 (xi) of the GFR 2017:

Compliance with the Rule 144 (xi) of GFR 2017 inserted vide Office Memorandum (OM)
F.N0.6/18/2019-PPD dated July 23, 2020 issued by Public Procurement Division,
Department of Expenditure, Ministry of Finance, Government of India, the Public
Procurement Orders issued in furtherance thereto, and their subsequent revisions shall
be mandatory.

In this regard, Bidder shall submit a copy of Undertaking/ Declaration/ Certificate on
their letter head duly sealed and signed by the authorized signatory in the format given
at Annexure-IV. If the Undertaking/ Declaration/ Certificate submitted by the bidder is
found to be false, his/her/its tender/ work order will be immediately terminated, and legal
action in accordance with law including forfeiting of Earnest Money Deposit/
Performance Bank Guarantee/ Security Deposit may be initiated and the Bank may also
debar the bidder from participating in the tenders invited by the Bank in future.
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11. Allthe terms and conditions of this tender and annexures will form part of agreement.

12. Accepted Tender and annexure will act as agreement till the article of agreement is
signed by both the parties.

13. Signing of Contract

The successful tenderer shall execute an agreement with RBI on Non-Judicial stamp
paper of value not less than ¥500/- within 05 days of award of work. The stamp duty
shall be borne by the successful tenderer. However, the issue of intimation of award of
work by RBI shall be considered as a binding contract, as though such an agreement
has been executed and all the terms and conditions shall apply on this contract.

14. Performance Bank Guarantee

a) The successful tenderer shall furnish along with the execution of the contract, a
Performance Bank Guarantee (PBG) of %¥8,45,000/- (Rupees Eight Lakh Forty-Five
Thousand only) in accordance with the Performa given in Annex-Ill. The BG should be
valid for a period of Sixty (60) days after the expiry of contract period. The EMD of such
tenderer will be returned on receipt of the Bank Guarantee.

b) Failure of the successful tenderer to submit the PBG of %8,45,000/- (Rupees Eight
Lakh Forty-Five Thousand only) or to sign the Agreement shall constitute sufficient
ground for the annulment of the award, forfeiture of the EMD and blacklisting of such
tenderer.

c) The PBG shall be released without interest after two months of expiry of the contract
period only after being satisfied of the successful completion of the contract and no
liabilities from the successful tenderer or its employees. In case of any complaint or
pending dues, the PBG will be treated as security deposit and shall be discharged only
after adjusting all dues, liabilities, etc.

15. Disclaimer

a) Though adequate care has been taken while preparing this document, the tenderers
shall satisfy themselves that the document is complete in all respects. Intimation of any
discrepancy shall be given to RBI immediately. If no intimation is received from any
tenderer within seven (7) days from the date of notice inviting e-tender, it shall be
considered that this document is complete in all respects.

b) RBI reserves the right to modify, amend or supplement this document including all
formats and Annex.
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c) While this document has been prepared in good faith, neither RBI nor its employees
or advisors will make any representation or warranty, express or implied, or accept any
responsibility or liability, whatsoever, in respect of any statements or omissions herein,or
the accuracy, completeness or reliability of information, and shall incur no liability under
any law, statute, rules or regulations as to the accuracy, reliability or completeness of
this document, even if any loss or damage is caused by any act or omission on their
part.

Note-

a) The tenderers may visit the site before quoting the rates to assess the quantum of
work.

b) All future communication/ correspondence related to the tender would be informed
through RBI website only.
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PART | = TECHNICAL BID

Regional Director

Reserve Bank of India
Hoshangabad Road,

P.B. No. 32, Bhopal — 462 011

Sl Particulars Details to be filled in by
No. the Tenderer

Name of the Tenderer

(c) Type of Company/Agency/Firm —
(whether Proprietorship / Partnership /
LLP / Pvt. Ltd./ Ltd. Company)
(d) Date of Establishment
(e) Details of Registration (Firm, Company
etc.), Registering Authority, Date,
Number etc. (not applicable in the case
of a sole proprietorship).
Please enclose relevant documents in support
of the same

3 Name of the proprietor/ partners/ directors of
the Tenderer with designation

4 Regd. Office/ Business Address of the Tenderer
along with Telephone No., Mobile No., Fax No.
and e-mail.

(a) Whether having own office in Bhopal.

(b) Address of the local office at Bhopal.

(c) Name of the authorised official and his/ her
telephone number.

Please enclose relevant documents in support
of the same.




Work Experience — Details of work experience
as per the requirement in the Eligibility Criteria
and Terms and Conditions supported by work
orders, documents and certificates. The details
along with documentary evidence of previous
experience of similar services at any office of
Reserve Bank of India or Government/ Semi —
Government/ Public Sector Undertakings/
Banks/ MNCs having strength of minimum 150
regular staff members as on December 31,
2025 should also be given.

Minimum value of each completed work
(qualifying)

Bidder must fullfil following criteria with respect
to estimated cost and no of occasions of
completed works. (Estimated cost of tender is
Rs. 1,69,00,000/- excluding GST)

(a) Three similar completed works each costing
not less than the amount equal to 40% of the
estimated cost (copies of work order/certificate
on letter head may be submitted) OR

(b) Two similar completed works each costing
not less the amount equal to 50% of the
estimated cost (copies of work order/certificate
on letter head may be submitted) OR

(c) One similar work costing not less than the
amount equal to 80% of the estimated cost.

Yearly turnover:

Documents to be uploaded: Audited copies
of Balance Sheet and Profit & Loss statement
for previous three (03) FY and CA certified net
worth certificate as on March 31, 2025.
(Annexure 1)

Whether registered with Labour Department
under the Contract Labour ((Regulation and
Abolition) Act, 1970 and Contract Labour
(Regulation and Abolition) Central Rules, 1971.
(If yes, copy of certificate to be uploaded)
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Names and Addresses of the existing clients
along with their full details. The feedback from
three existing clients is required to be uploaded
as per format attached with this tender
document (Annex-II).

10

The Bank Account (IFS Code and Account
Number) where payments would be received
by the organisation of the tenderer (Copy of
cancelled Cheque leaf to be uploaded)

11

List of Highly Skilled Security Supervisors and
Skilled Security Guards to be deployed at RBI
Residential Premises with details whether any
individual has served in the Army, Navy, Air
Force, Police or any other force of the Union.

The Bank reserves the right to call for proof/ verification of any or all of the above mentioned

particular.
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DECLARATION

(To be submitted in the Technical Bid on the Letter head of the tenderer, duly
signed by its authorised sighatory)

1. The information provided by me/us is/are true to the best of my/our knowledge
and if any information is found incorrect or false, I/we may be debarred from the
tender process/ being awarded the contract.

2. I/We agree to abide by the terms and conditions stipulated by RBI as mentioned
in the tender documents.

3. I/We also agree that our tender will remain valid for acceptance by the RBI for a
period of 90 days from the date of opening of the tender and this period of validity
can be extended for such further periods as may be mutually agreed upon
between RBI and us in writing. I/We also agree to keep the earnest money valid
during the entire period of validity of tender.

4. |/We understand that RBI, Bhopal reserves the right to accept or reject any or all
of the tenders either in full or in part without assigning any reason thereof.

Signature:
Name:
Date

Seal of the Tenderer
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DETAILED SCOPE OF WORK

E — Tender for Deploying Three (03) Highly Skilled Security Supervisors (unarmed) and

Thirty-Four (34) Skilled Security Guards (unarmed) at the Residential Colonies of the

Reserve Bank of India, Bhopal Char Imli & Tila Jamalpura.

PERIOD OF CONTRACT

The initial contract would be valid for 12 months i.e. from April 01, 2026 to March 31,
2027 and will be renewed and extended on mutually agreed terms and conditions on
provision of satisfactory performance by the agency for a period of one year at a time
for maximum of two years.

WORKING HOURS

The PSA is required to deploy their Highly Skilled Security Supervisors and
Skilled Security Guards on all days of the month.

Duty hours of the Highly Skilled Security Supervisors and Skilled Security
Guards will be 8 hours’ duty per shift on all seven days in week or as decided
by the Bank as per requirement.

2. GENERAL TERMS & CONDITIONS

Vi.

The Reserve Bank of India, Bhopal intends to invite e-tenders from reputed
Companies/Firms/ Agencies for undertaking deployment of Three (03) Highly
Skilled Security Supervisors (unarmed) and Thirty-Four (34) Skilled Security
Guards (unarmed) at various residential properties of the Reserve Bank of India,
Hoshangabad Road, Bhopal — 462011.

The Bank is in process of disposing the property located at Tila Jamalpura. If the
property gets disposed of during the currency of the contract, services of Skilled
Security Guards deployed at Tila Jamalpura Colony would not be required after
disposal of the said property.

In case there is requirement to deploy additional Skilled Security Guards in
residential colonies of RBI Bhopal, tenderer will deploy additional Skilled Security
Guards on same terms and conditions.

In case of requirement, Highly Skilled Security Supervisor deployed at Char Imli
Staff Quarters will visit the Tila Jamalpura Colony as per the directions of Bank's
officials.

Intending applicants will have to satisfy the Bank with documentary evidence in
support of their possessing required eligibility and in the event of their failure to
do so the Bank reserves the right to reject their application.

Preference should be given to those who have served in the Army, Navy, Air
Force, Police or any other force of the Union. The persons to be deployed should
have minimum experience of one year as a Highly Skilled Security Supervisors
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and Skilled Security Guards with any office of Reserve Bank of India or
Government/ Semi — Government/ Public Sector Undertakings/ Banks/ MNCs.
Only able bodied, physically fit, well-trained personnel, preferably between the
ages of 21-45 years having minimum height of 160 cms for male and 150 cms for
female shall be deployed as Highly Skilled Security Supervisors/ Skilled Security
Guards (PSARA act and rules of state government will be applicable regarding
physical fitness of security guard). It shall be the responsibility of the Agency to
ensure that the Skilled Security Guards deployed by them are physically fit, active,
healthy, smart, and intelligent with good bearing, honest and competent, free from
any disease contagious or otherwise. The responsibility of their discipline will be
that of the Agency. The persons provided should have proper knowledge of their
job. Persons so engaged by the Agency shall be properly trained Security
personnel of high integrity and good conduct. In no circumstances, guards below
21 years of age should be employed.

The Private Security Agency (PSA) should be in possession of PSARA permit in
conjunction with respective State Govt Rules granted by the local state
authorities.

The Security Supervisors and Security Guards must have attained minimum
training, prescribed as per PSARA-2005 Act, Model Regulation 2006 and rules of
state government in this regard. (The PSA will have to enclose/submit certificate
of training before deployment of the Security Guards).

In case, any of the Security Supervisors and Security Guards so provided is not
found suitable by the Bank, the Bank shall have the right to ask for his
replacement without giving any reason thereof. It will be the responsibility of the
PSA to ensure that approved strength is maintained at all the times and security
services continue without any break. The replacement should meet the eligibility
criteria. The decision of the Bank in this regard shall be final, conclusive and
binding upon the Agency, who shall ensure that the services provided by him are
to the satisfaction of the Bank. Subject to this clause, the Agency has the right to
transfer in the discharge of its obligations under the Agreement and in its absolute
discretion any of the security guards as it may determine, posted by him on the
premises of the Bank colonies, provided however that he shall keep the Bank
informed of the same, and any other changes contemplated by him will be duly
communicated to the Bank, as far as possible in advance.

Regarding verification of character and antecedents of Private Security
guard/supervisor, PSA will have to follow PSARA-2005 Act, Model Regulation
2006 and rules of state government in this regard.

The PSA shall be responsible for and make good any loss or damage, caused by
any act or default, on their part or on the part of their employees/agents to the
Bank’s property.
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The eight hours shift will normally commence from 0600 hrs. up to 1400 hrs. 1400
hrs. up to 2200 hrs. and 2200 hrs. up to 0600 hrs. But the timings of the shift are
changeable and can be fixed by the Bank from time to time depending upon the
requirements. Prolonged duty hours (more than 8 hrs. at a stretch) shall not be
allowed. No payment shall be made by the Bank for double duty, if any. A fine of
Rs. 1000/- (or a sum determined by the Bank) per instance will be deducted in
such cases from the PSA’s bill.

The Private Security Agency field representative should carry out at least one
surprise visits during day as well as night on their own on a weekly basis and
submit their reports to the Security Officer. A separate register to this effect should
be kept at the premises and produced for inspection by the authorized
representatives of the Bank. Failure to carry out the minimum prescribed checks
as above, will attract penalty of Rs. 1000/-(or a sum determined by the Bank) per
missed visit. The above will be closely monitored through Closed Circuit
Television (CCTV) and false claims will lead to immediate termination of contract.
The security personnel deployed by the PSA shall work under overall supervision
& direction of the Protocol and Security Cell, RBI Bhopal.

The PSA shall furnish certificate of registration/license from the competent
Government authorities. RBI will not be liable for breach of any prevalent laws.
Necessary documents, if any, are to be furnished.

In case any of the personnel(s) deployed by the PSA under the contract is (are)
absent, a substitute fulfilling the eligibility criteria shall be provided immediately.
In case of absence without providing substitute(s), RBI reserves the right to
impose penalty of Rs. 1000/- (or a sum determined by the Bank) per day per
person will be deducted in such cases from the PSA’s bill.

In case it is observed that the personnel deployed by the PSA is/ are repeatedly
late (for 3 or more instances in a month) in reporting for work or leave the
premises without completing their work before scheduled timings, penalty of Rs.
1000/- (or a sum determined by the Bank) per day per person will be deducted in
such cases from the PSA’s bill.

In case any complaint is received regarding misconduct/misbehaviour of the
personnel engaged by the PSA or of poor quality of work, a penalty of 22000/- (or
a sum determined by the Bank) for each such incident shall be levied and the
same shall be deducted from bill of the PSA. Further it shall be obligatory upon
the PSA to remove the said personnel from the site immediately after being
notified by RBI.

Every employee so engaged by the PSA shall wear uniform having
firm/company’s etc. name and logo, shoes and a badge bearing his/her name,
Proper ID Card while on duty.
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The PSA shall provide to each Security Guard: 2 sets of Uniform every year, one
pair of leather shoes, one pair of gumboots, one raincoat for rainy season, one
jacket for winter every year, umbrella, torch, stick (Lathi), ID Card of standard
quality.

PSA shall not engage any sub-agency or transfer the contract to any other person
in any manner.

PSA shall along with other relevant particulars arrange to obtain duly signed/
stamped Police Verification Report with photograph on character and
antecedents of its personnel to be deployed. The PSA shall submit their passport
size photographs before engaging them for duty in RBI's premises. Only able
bodied, physically fit, well-trained personnel preferably between the ages of 21-
45 years shall be deployed as Highly Skilled Security Supervisosr and Skilled
Security Guards. Police Verification Report of all employees deployed in the
services of the RBI shall be submitted to RBI before deployment of employees in
RBI residential premises.

The PSA and its staff shall take proper and reasonable precautions to preserve
from loss, destruction, waste, or misuse of the areas of responsibility given to
them by RBI and shall not knowingly lend to any person or company any of the
effects of RBI under its area of responsibility.

The PSA shall be responsible for maintaining all property and equipment of RBI
provided to it. Any damage or loss caused by its persons to RBI in whatever
manner would be recovered from the PSA.

In the event of any loss caused to RBI, as a result of any lapse on the part of the
PSA, the said loss will be claimed from it up to the value of the loss. The decision
of the Regional Director, RBI, Bhopal in this regard will be final and binding on
the PSA.

Any liability arising out of any litigation or any act of PSA ‘s personnel shall be
directly borne by it including all expenses/fines. The PSA’s personnel shall attend
court as and when required.

If any money shall, as the result of any instructions from the Labour authorities or
claim or application made under any of the Labour Laws or Regulations, be
directed to be paid by RBI in connection with the contract to be entered into
between RBI & the PSA, such money shall be deemed to be payable by the PSA
to RBI within fifteen days of such instructions. RBI shall be entitled to recover this
amount from the PSA by deduction from money due to it.

The Vendor shall indemnify and hold RBI harmless from and against all claims,
damages, losses and expenses arising out of, or resulting from the work/services
under the contract provided by the PSA.

RBI shall not be under any obligation to provide employment to any of the
personnel deployed by PSA after the expiry of the contract. No right of any
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employment in RBI shall accrue or arise, by virtue of engagement of personnel
for any assignment under the contract.

If as a result of post payment audit any overpayment is detected in respect of any
work done by the PSA or alleged to have been done by the PSA under the tender,
it shall be subsequently recovered by RBI from the PSA.

In the event of any provisions of the contract requiring modification after execution
of the agreement, the same shall be made in writing and signed by RBI
represented by its authorised officer and the PSA or its authorized representative.
Such modifications in the contract will not be effective until the same has been
signed by both the parties.

The PSA will maintain a register in which day to day deployment of personnel will
be recorded. While raising bills, the deployment particulars of the personnel
engaged during each month, shift wise, signed by supervisor and duly
countersigned by Caretaker and Security Officer of RBI should be shown. The
PSA has to furnish an undertaking regarding payment of wages to the personnel
deployed in RBI as per Govt. rules and laws in force.

In the event of termination of the contract for any reason whatsoever, the PSA /
or persons employed by it, or its agents shall not be entitled for any sum or sums
whatsoever from RBI by way of compensation, damages or otherwise.

The PSA shall ensure payment of Minimum Wages as per the notification of
Central Government to the workmen employed through NEFT in their Bank
Account only and shall maintain a register of wages paid and shall issue a wage
slip to every workman employed and obtain their signature or thumb impression
on the wage slips. In addition, PSA has to provide essential amenities like drinking
water, first aid facility etc. to its employees as per Contract Labour (Regulation
and Abolition) Act, 1970. Also, it should keep the Principal Employer indemnified
against all the actions that may be initiated against the Principal Employer by
Statutory Authorities for its failure to pay such wages and provide the essential
amenities.

The PSA shall obtain a license as contemplated under Contract Labour
(Regulation and Abolition) Act, 1970 or any other law as applicable, failing which
it alone would be responsible for actions/ proceedings ensuring thereto. RBI shall
not be held responsible for acts, commissions or omissions of the PSA and shall
in no way be made liable to the labourers engaged by the PSA.

The PSA shall indemnify and shall keep indemnified RBI against all losses and
claims, damages or compensation for breach of any provisions of the Payment of
Wages Act, 1936, Minimum Wages Act, 1948, Contract Labour (Regulation and
Abolition) Act, 1970 or any other labour law/statute in force in this regard. The
PSA only shall be responsible for liabilities, if any, in this regard.
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The PSA should pay wages to its staff latest by 10th of every month in their Bank
Account only through NEFT and for this purpose a bank account should be
maintained by its staff.

The PSA should submit a certificate every month along with the invoice of the
next month from the second month itself to the effect that the wages to all its staff
deployed in RBI have been paid complying with all Central Government Rules
and Regulations and according to Minimum Wages Act, 1948. Without this
certificate, the bill payment will not be processed.

The PSA should submit to RBI, the proof of depositing employees’ contribution
towards PF/ESI/Salary etc. of each employee on monthly basis.

The payment to the PSA for the work done/service provided shall be made on
monthly basis subject to the following:

a. RBI is satisfied regarding the quality of work executed, as per the Terms &
Conditions of the contract, for the month for which the PSA has raised the
bill.

b. The certificate as mentioned before (in point no.xxxix) has been submitted
by the PSA in this regard. However, relevant documents for having made
these payments may be asked by RBI at any time for its verification.

RBI will deduct Income Tax at Source under Section 194-C of Income Tax Act,
1961 at the prevailing rates as income tax on the income comprised therein. Any
other statutory deductions, if required shall also be made as applicable.
Bills for services shall have to be submitted on a monthly basis along with all the
relevant documents latest by the 15™ day of the succeeding month and subject to
the correctness of the bill, payment will be generally made within two weeks’ time.
The arrangements with the PSA shall stand terminated in the case of insolvency
of the PSA.
The PSA shall take insurance/workmen compensation policy for the Security
Guards and Security Supervisors engaged in the work for the period of initial
contract, which will be valid till 31st March 2027 and renewable there-after if the
contract is renewed by the Bank. The PSA shall indemnify the Bank for any loss
or damage that occurs to persons or building or third party while executing the
work. The workmen compensation shall be minimum Rs. 2.0 lakh per accident,
maximum of 5 accidents during execution of work. All the insurance policies shall
be in the joint names of the Bank, the Bank’s name being the first. All liabilities
arising out of any accident or death while on duty shall be borne by the PSA.

The Bank shall not be responsible for any injury or accident that may take place

during the duty hours and will not be liable for paying compensation for injury to

the Skilled Security Guards.

This contract will be initially valid for a period of twelve months and will be

considered for further extension subject to satisfactory services.
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The Highly Skilled Security Supervisors and Skilled Security Guards deployed by
the PSA shall be the employees of the PSA for all intents and purposes and that
the persons so deployed shall remain under the control and supervision of the
PSA and in no case, shall a relationship of the employer and employee between
the said persons and the RBI, Bhopal shall accrue/arise implicitly or explicitly. It
will be the responsibility of the PSA to ensure that no liability on this count should
devolve on RBI, Bhopal in respect of staff deployed by him. The PSA shall be
responsible for the compliance of law relating to the employment etc. and other
law as applicable from him to his employees.

Medical emergency support for the Highly Skilled Security Supervisors and
Skilled Security Guards will be provided by the PSA.

That in case any of the persons so deployed by the PSA does not come up to the
mark or does not perform his duties properly or commits misconduct or indulges
in any unlawful acts or disorderly conduct, the PSA shall immediately withdraw
and take suitable action against such persons on the report of the RBI, Bhopal in
this respect. Further, the PSA shall immediately replace the particular person so
deployed on the demand of the RBI, Bhopal in case of the aforesaid acts on the
part of the said person.

The PSA shall submit details, such as names, parentage, residential address,
age etc., along with recent photograph of the persons deployed by him at the
residential colonies of the RBI, Bhopal. For the purpose of proper identification
of the employees of the PSA deployed for the work, he shall issue identity cards
bearing their photographs/identification etc. and such employees shall display
their identity cards at the time of the duty. Further, list of all Security Supervisors/
Guards deployed will be kept at Caretaker’s office.

The PSA shall be liable for the payment of wages and all other dues which they
are entitled to receive under the provisions of Minimum Wages Act and other
relevant statutory enactments.

The PSA shall comply with the provisions of the  Contract Labour
(Regulation and Abolition) Act 1970, Child Labour (Prohibition and Regulation)
Act 1986, ESI Act 1948, Workmen’'s Compensation Act 1923, Employees
Provident Fund and Miscellaneous Provisions Act, 1952, Minimum Wages Act,
1948, Payment of Wages Act, 1936, Payment of Bonus Act, 1965, Payment of
Gratuity Act, 1972, and the Rules where under or any other Laws and Rules as
may be applicable to the contract workmen from time to time. The PSA shall
produce registers and records and comply with other directions issued by RBI for
compliance of the statutory provisions.

The PSA shall ensure full compliance with tax laws in India with regard to this
contract and shall be solely responsible for the same. The PSA shall keep RBI
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fully indemnified against liability of tax, interest, penalty etc. of the PSA in respect
thereof, which may arise.

If any security matter arises during the course of duty by the guards which
involves police interference, the representative of the Agency should pursue the
case and do all the formalities like filing FIR etc. with the Police.

Agency shall be liable to pay applicable over time allowance if any, and the Bank
will entertain no claim in this regards.

The Bank has no responsibility of enforcing any service condition, which the
Agency may have with its own employees / guards / supervisors / officers who
may be put on duty to guard the Bank’s colonies, as they are having no
connection with the Bank. However, for its own information, research and
analysis, budget / administrative measure if the Bank calls for any information
from the Agency, it shall be providing the same within four days. Also Bank
expects that they will be good employers to their own employees so that the Bank
receives no complaints from them about their own service conditions because of
the possible embarrassment caused to the Bank's image.

SEXUAL HARASSMENT: The PSA shall be solely responsible for full
compliance with the provisions of “The Sexual Harassment of Women at Work
Place (Prevention, Prohibition and Redressal) Act, 2013". In case of any
complaint of sexual harassment against its employees within the premises of RBI,
the complaint will be filed before the Internal Complaints Committee constituted
by the PSA and it shall ensure appropriate action under the said Act in respect to
the complaint.

Any complaint of sexual harassment from any aggrieved workmen of the PSA
against any employees of RBI shall be taken cognizance of by the Regional
Complaint Committee of RBI. The PSA shall be responsible for educating its
employees about prevention of sexual harassment at work place and related
issues.

The PSA shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the employees of the PSA, for instance any
monetary relief to the RBI employee, if sexual misconduct by the employee of the
PSA is proved.

The PSA shall ensure that none of its employee enters or remains in the RBI's
premises beyond the specified time limits unless absolutely necessary for fulfilling
PSA’s obligations and with permission of the Caretaker/Security officials of RBI.
The successful bidder shall take "all risk policy" for the contract value and
workmen compensation policy for the workers engaged in the work. The
successful bidder shall indemnify the Bank for any loss or damage that occurs to
persons or building or third party while executing the work.
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It will be imperative on the part of each PSA to fully acquaint himself with all the
local conditions and factors, which would have any effect on the performance of
the contract and cost of the items. No request for the change of price shall be
entertained, on account of any local condition or factor once the offer of the Bank
is accepted by the bidder.

The bidder shall submit training certificate on Form 6 issued by licensed training
agency in terms of Private Security Agencies Model Regulation 2006 or agency
should be authorized to impart training from authorized trainer/training centre.
The bidder will submit latest solvency certificate for the contract value on
successful award of the contract.

General work to be performed by the Security Supervisor and Security Guards

Vvi.

Vil.

viil.

The Security Supervisor of each shift is accountable for all function of his security
guards during the shift. The supervisor must oversee all guards and brief them
on specific instructions for the day.

The duty of Security Supervisors and Security Guards will be rotated shiftwise
within and or among the colonies. Security guards will also be rotated postwise
regularly.

The Security Guards will keep a watch over persons visiting/exiting the premises
and frisk the persons/property (wherever necessary) at entry, exit and wherever
they are deployed.

At the beginning of the shift the supervisor shall take over complete charge from
the outgoing supervisor. On completion of his duty, the supervisor will hand over
charge to the incoming supervisor with clear details about of the activities
performed & works pending completion.

Supervisor will ensure that only authorized movements of persons, material &
vehicles takes place.

Before mounting the shift, the Supervisor will check the turn out of the staff, brief
every guard of his post duties and pass on any specific instructions for the day as
applicable. Mobility of the guard on duty is of paramount importance which must
be well driven in their minds before resumption of duties.

Supervisors must try and gather information of any abnormal activities in his area
of responsibilities, which if observed, should first lead to corrective / preventive
actions & simultaneously keeping of the Bank’s Caretaker and security officers
informed about it.

Ensure upkeep and a highest standard of maintenance at the Main Gates. To
ensure functioning of all security gadgets and apparatus deployed for routine
work.

Supervisors shall liaison with local police, caretaker, security officers & Residents’
Welfare Association (RWA).

They must maintain a decent behaviour with anyone entering or exiting the
premises.

31



Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVi.

XViii.

XiX.

XX.

XXi.

Supervisors must be duly trained in fire safety operations, operations of various
fire extinguishers installed in colonies and must always be ready to assist his
available staff, in case of any accident or Fire Emergency. Supervisors shall
impart regular training to Security Guards on fire safety.

The Supervisor will maintain shift documentation as per laid down formats, meet
the visitors & guide them respectfully to the place they are supposed to go after
completing gate formalities for visitors.

Supervisor will visit all posts to check & ensure effective discharge of duties by
the deployed guards & brief wherever felt necessary. In doing so he will make the
Main Gate Guard responsible to take care of the Gate activities during his
absence.

The Shift Supervisor will ensure all phone calls are received promptly & wherever
required the concerned message is noted down & passed on to the relevant
persons / officials when they are available at the first available time.

To ensure that fogging is done in every block of the colony and in case security
guards/ security supervisors notice wastage of water and electricity during their
duties they will try to prevent the wastage and report the matter to Estate
Cell/caretaker and complaint will be recorded in complaint register.

Supervisor shall check lights, fittings, fencing etc. during rounds besides alertness
of security guards. Whenever he sees any naked/loose electrical fittings, he must
immediately inform the Estate Cell/electrical contractor and Caretaker and record
the observation in the relevant complaint book.

The Night Shift Supervisor will move on to the posts more frequently but on
irregular timings to maintain surprise for effective checking.

At the end of his shift duty the Supervisor will brief the Security guards/Security
supervisors of all works/duties performed during his shift & pending works if any.
The PSA shall provide dedicated mobile to the post of supervisor with adequate
balance and this mobile shall always remain with the duty supervisor at the post.
The security guard at Tila Jamalpura shall pay attention to any encroachment or
misuse of the premises.

The security guards deployed in the Bank’s residential colonies will perform work
as directed by the Bank’s Security Officer.

SHIFTS PER DAY: -

Place of Posting Requirements Total Security Guards and Security
Posting Supervisors

Char Imli Stafff 9 Security Guards in each 9+9+9= 27 Security Guards
Quarters shift, total 3 shifts per day One and

Security Supervisor in each 1+1+1= 3 Security Supervisors
shift total 3 shifts per day

Tila 2 Security Guards each in 2+2+3=7 Security Guards
Jamalpura Morning, Afternoon shift and 3
Staff Security Guards in Night shift
Quarters*
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* Services of Security Guards deployed at Tila Jamalpura Colony would not be
required after disposal of the property.

Supervisors will prepare the shift roster and supervise all locations. They will be
stationed at CISQ.

Total 34 Security Guards and 03 Supervisor shall be deployed on all days.

The duty timings will be as under:

Morning shift 06:00 hours to 14:00 hours
Afternoon shift 14:00 hours to 22:00 hours
Night shift 22:00 hours to 06:00 hours

Non-Disclosure Clause: The PSA shall not disclose directly or indirectly any
information, materials and details of RBI's infrastructure/ systems/ equipment
etc., which may come to the possession or knowledge of the PSA during the
course of discharging contractual obligations in connection with the agreement to
be entered into with RBI, to any third party and shall at all times hold the same in
the strictest confidence. The PSA shall treat the details of the contract as private
and confidential, except to the extent necessary to carry out the obligations under
it or to comply with applicable laws. The PSA shall not publish, permit to publish,
or disclose any particulars of the works in any trade or technical paper or
elsewhere without the previous written consent of RBI. The PSA shall indemnify
RBI for any loss suffered by RBI as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of contract
on the part of the PSA and RBI shall be entitled to claim damages and pursue
legal remedies for the same. The PSA shall take all appropriate actions with
respect to its employees to ensure that the obligations of nondisclosure of
confidential information under this clause are fully complied with. The PSA’s
obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement to be entered into with RBI for whatever
reason.

Notice for Termination of Contract

The contract to be entered into with the Bank can be terminated by either party
by giving one month’s notice. The PSA shall remove all Skilled Security Guards
and Highly Skilled Security Supervisors on termination of the contract or on expiry
of the contract from the premises of the RBI, Bhopal and ensure that no such
persons shall create any disruption / hindrance / trouble/ commotion of any nature
in the RBI, Bhopal either explicitly or implicitly.

4. ARBITRATION.

(&) Any dispute and/or difference arising out of or relating to the contract to be entered
into with RBI will be resolved through joint discussion of the authorised representatives
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of the concerned parties. However, if the disputes are not resolved by joint discussions,
then the matter will be referred for adjudication to a sole Arbitrator to be appointed by
the Regional Director, Reserve Bank of India, Bhopal.

(b) The award of the sole Arbitrator shall be final and binding on all the parties. The
arbitration proceedings shall be governed by Indian Arbitration and Conciliation Act,
1996 as amended from time to time.

(c) The cost of Arbitration shall be borne by the respective parties in equal proportions.
During the pendency of the arbitration proceeding and currency of contract, neither party
shall be entitled to suspend the work/service to which the dispute relates on account of
continuation of the arbitration procedure and payment to the PSA shall continue to be
made in terms of the contract.

(d) The agreement to be entered into with RBI shall be subject to the jurisdiction of the
Courts in Bhopal only.

5. AWARD OF CONTRACT

(a) RBI will award the contract to the successful evaluated bidder on fulfilment of all the
terms and conditions of this tender.

(b) RBI will communicate its decision to award the contract through a “Letter of Offer”.
(c) The PSA will be required to execute an agreement within a period of 05 days from
the date of issue of the said Letter of Offer.

(d) The PSA shall be required to furnish a Performance Bank Guarantee within 10 days
of receipt of “Letter of Offer”. The amount of Performance Bank Guarantee @ 5% of the
contract value will have to be furnished.

(e) The Performance Bank Guarantee shall remain valid for a period of Sixty (60) days
beyond the date of completion of all contractual obligations.

() In case the contract period is extended further, the validity of Performance Bank
Guarantee shall also be extended by the PSA accordingly.

() The PSA shall mention, in the prescribed Performa, the names of personnel
including supervisor it proposes to deploy on day to day basis, which shall be submitted
at the beginning of the contract for the smooth execution of the work.

I/'We have read the General Information, Scope of Work, Terms & Conditions
explicitly mentioned above and accept the same while executing the contract, if
awarded.

SIGNATURE & SEAL OF THE APPLICANT
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PART Il - Price Bid

E — Tender for Deploying Three (03) Highly Skilled Security Supervisors (unarmed) and Thirty Four
(34) Skilled Security Guards (unarmed) at the Residential Colonies of the Reserve Bank of India,
Bhopal Char Imli & Tila Jamalpura.

Name of The Contractor :

Minimum Wages Components — Skilled Security Gaurds

S.
No

Particulars

Amount

(Basic wage + Variable Dearness Allowance) of Security Guard for one day

Employee Provident Fund (EPF) @ 12% of ¥15,000/- for one day (Based on
maximum 26 working days in a month)

Employee Deposit Linked Insurance (EDLI) @ 0.5% of ¥15,000/-for one day
(Based on maximum 26 working days in a month)

Admin. Charges on EPF @ 0.5% OF %15,000/-for one day (Based on
maximum 26 working days in a month)

Uniform Ouitfit Allowance @ 5% of Basic wages plus VDA

Uniform Washing Allowance @ 3% of Basic wages plus VDA

Charges of 01 Guard for one day

Total Charges of 34 security gurads for one day

A:- Total Annual Charges (total charges x 365 days) (Excluding GST)

To be
guoted

online in
Part — |1l
(Price bid)
document.

Minimum Wages Components — Highly Skilled Security Supervisors

Particulars

Amount

(Basic wage + Variable Dearness Allowance) of Highly Skilled Security
Supervisor for one day

Employee Provident Fund (EPF) @ 12% of %15,000/- for one day (Based on
maximum 26 working days in a month)

Employee Deposit Linked Insurance (EDLI) @ 0.5% of ¥15,000/-for one day
(Based on maximum 26 working days in a month)

Admin. Charges on EPF @ 0.5% OF 15,000/-for one day (Based on
maximum 26 working days in a month)

Uniform Outfit Allowance @ 5% of Basic wages plus VDA

Uniform Washing Allowance @ 3% of Basic wages plus VDA

Charges of 01 Highly Skilled Security Supervisors for one day

Total Charges of 03 Highly Skilled Security Supervisors for one day

B: - Total Annual Charges (total charges x 365 days) (Excluding GST)

C: - Total (A+B) {i.e. Total Annual Charges of 34 Skilled Security Gurads
+Total Annual Charges of 03 Highly Skilled Security Supervisors} (Excluding
GST)

D: - Service Charges: Rate (in percentage), Minimum 3%

To be
quoted
online in
Part — 1l
(Price bid)
document.

E:- Grand Total (C+(C*D))
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*(Quotation for personnel has to be as per the latest wages as prescribed by the
Ministry of Labour and Employment, Office of Chief Labour Commissioner (C),
New Delhi- Watch and Ward (Without Arms) for Security Guards and Watch and
Ward (Without Arms) for Security Supervisors. Bhopal is under Area- B).

Note:

>
>
>

Minimum Wages to be calculated for 26 days per month.
ESI and Bonus is not applicable on wages above Rs. 21000/-
If two or more bidders quote same bid, then

o The bidder with highest average turnover of last three financial years as on

March 31, 2025, will be selected.

The amount Quoted should be exclusive of GST. GST will be paid separately as
applicable.
Service charges shall be inclusive of all such items /materials /accessories /
equipment and any other charges/items/ administrative charges, all overheads
including profits etc.

Service Charge should be minimum 3%. Service Charge less than 3% in
Financial/Price Bid will not be considered. Service Charge should be given in terms
of percentage (upto two decimals).

There shall be no price escalation for service charge i.e., the quoted service charge
shall remain constant for the entire currency of contract.

As the Highly Skilled Security Supervisors and Skilled Security Guards proposed to
be engaged under the contract draw wages exceeding 321,000 per month, they
become ineligible for coverage under the ESI Scheme. To ensure medical
coverage, the successful bidder may be advised to obtain suitable health
insurance (Premium upto Rs. 10, 000/- per annum, per employee) to be
employed at Bank premises. Upon submission of valid policy documents and
employee-wise coverage details by the successful bidder, the expenditure incurred
towards such health insurance shall be reimbursed by the Bank, subject to a
maximum of 10,000 per employee, per annum.

Authorised signatory

(With name and seal)
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Annex-|

CERTIFICATE FROM A CHARTERED ACCOUNTANT

. Composition of the firm (whether Partnership/ Private Limited/ Proprietorship/
Public Limited.)

. Name of the Proprietor/ Partners/ Directors of the firm.

. Turnover and Net Worth of the firm for the last 3 years (year wise as on March 31

of the respective year)

Financial Year Turnover Net Worth
2024-25
2023-24
2022-23

. Credit facility/ Overdratft facility enjoyed by the firm.

(Signature and Seal)
By CA
Note:

1. Certificates should be on letter head of the CA.
2. In case of partnership firm, certificate to include names of all partners.
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Annex Il

(To be uploaded)
Client’s Report

(On Client’s Letter Head)

Performance details of the Firm: M/s ............. Located at.............

1 Work order/reference No. and
Agreement Date

Gross Value of the Contract (in Rupees)

No. of Employees of the Organisation

Date of commencement of Contract

gl iw|N

Whether the Service carried out as per
agreement and the scope of the work
entered with the Firm

6 [Reason for delay (if any) and whether
any penalty/liquidated damage, if any,
was imposed on the firm

a |Comments on capabilities of the
firm (indicate grading)

b |Quality of Service provided by the firm Outstanding/Very Good/
good/Satisfactory/Poor

c [Technical proficiency/competence Outstanding/Very Good/
good/Satisfactory/Poor

d [ntegrity and reliability of the Outstanding/Very Good/
partners/proprietors of the firm good/Satisfactory/Poor

e [ntegrity and reliability of the Personnel Outstanding/Very Good/
deployed good/Satisfactory/Poor

7 |Dealings in the execution of the work, Outstanding/Very Good/
adherence to schedule and time good/Satisfactory/Poor

8 |Did the firm go for arbitration?

9 |Any other information in your view will
help us in making our decision.

Name & Signature of the Reporting Officer (with Office Seal)
Place:



Annex- Il

Proforma for Performance Bank Guarantee

(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the
iIssuing bank)

Place:

Date:

The Regional Director
Reserve Bank of India
Hoshangabad Road,

P.B. No. 32, Bhopal — 462 011.

Dear Sir,

Contract for Deploying Three (03) Highly Skilled Security Supervisors
(unarmed) and Thirty-Four (34) Skilled Security Guards (unarmed) at the
Residential Colonies of the Reserve Bank of India, Bhopal Char Imli & Tila

Jamalpura.

WHEREAS

Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai,
through its office at Reserve Bank of India, Hoshangabad Road, P.B. No. 32, Bhopal — 462
011 (hereinafter called “the RBI”) has awarded the Contract for the captioned work
(hereinafter called the "Contract") to M/s.................... (Name of the PSA) (Hereinafter
called "the said PSA", which expression shall include its successors and assigns).

AND Whereas under the said contract the PSA is bound by the said Contract to submit to
RBI, Bhopal a Performance Bank Guarantee for a total amount of ¥8,45,000/- (Rupees Eight
Lakh Forty-Five Thousand only) in for the due fulfilment by the said PSA of the terms and
conditions contained in the contract. We, ..................... (Name of the Bank),
(hereinafter called “the Bank”), at the requestof M/s ....................... , the PSA, do hereby
undertake to pay to RBI, an amount not exceeding of ¥8,45,000/- (Rupees Eight Lakh Forty-
Five Thousand only) in as Performance Guarantee for due fulfilment of terms and conditions
of the contract.

NOW THIS GUARANTEE WITNESSETH

We (Name of the Bank) do hereby agree with and undertake to RBI, their Successors,
Assigns that in the event of RBI coming to the conclusion that the PSA has not performed
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his obligations as per the terms & conditions of the said contract or have committed a
breach thereof, which conclusion shall be binding on us as well as the said PSA; we shall
on demand by RBI, pay without demur to RBI, a sum of of ¥8,45,000/- (Rupees Eight Lakh
Forty-Five Thousand only) in or any lower amount that may be demanded by RBI. Our
guarantee shall be treated as equivalent to the Performance Guarantee Amount for the
due performance of the obligations of the PSA under the said Contract, provided, however,
that our liability against such sum shall not exceed the sum of %8,45,000/- (Rupees Eight
Lakh Forty-Five Thousand only) We also agree to undertake and confirm that the sum not
exceeding of ¥8,45,000/- (Rupees Eight Lakh Forty-Five Thousand only) as aforesaid shall
be paid by us without any demur or protest, merely on demand from RBI on receipt of a
notice in writing stating that the amount is due to them and we shall not ask for any further
proof or evidence and the notice from RBI shall be conclusive and binding on us and shall
not be questioned by us in any respect or manner whatsoever. We shall pay to RBI any
money so demanded notwithstanding any dispute/disputes raised by the PSA in any suit
or proceedings pending before any Court, Tribunal or Arbitrator/s relating thereto and the
liability under this guarantee shall be absolute and unequivocal. We undertake to pay the
amount claimed by RBI within a period of one week from the date of receipt of the notice
as aforesaid.

1. We confirm that our obligation to RBI under this guarantee shall be independent
of the agreement or agreements or other understandings between RBI and the PSA.

2. This guarantee shall not be revoked by us without prior consent in writing from
RBI.

We hereby further agree that —

a) Any forbearance or commission on the part of the RBI in enforcing the conditions
of the said contract or in compliance with any of the terms and conditions stipulated
in the said Contract and/or hereunder or granting of any time or showing of any
indulgence by the RBI to the PSA or any other matters in connection therewith
shall not discharge us in any way and our obligation under this guarantee. This
guarantee shall be discharged only by the performance by the PSA of their
obligations and in the event of their failure to do so, by payment by us of the sum
not exceeding of ¥8,45,000/- (Rupees Eight Lakh Forty-Five Thousand only). Our
liability under these presents shall not exceed the sum of ¥8,45,000/- (Rupees
Eight Lakh Forty-Five Thousand only)

b) Our liability under these presents shall not be affected by any infirmity or
irregularity on the part of our said constituents/clients or their obligations
thereunder or by dissolution or change in the constitution of our said constituents.

40



c) This guarantee shall remain in force up to Sixty (60) days beyond the Defect
liability period provided that if so desired by RBI, this guarantee shall be renewed
for a further period as may be indicated by them on the same terms and conditions
as contained herein.

d) Our liability under these presents will terminate unless these presents are renewed
as provided hereinabove on the or on the day when our said constituents comply
with their obligations, as to which a certificate in writing by RBI alone is the
conclusive proof whichever date is later. Unless a claim or suit or action is filed
against us within or any extended period, all the rights of RBI against us under this
guarantee shall be forfeited and we shall be released and discharged from all our
obligations and liabilities hereunder.

For and on behalf of (Name of the Bank)

Signature and Seal of authorized Bank official

Name:
Designation

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in the
presence of:

Witness 1

AdAress ...

(NB: This Performance Bank Guarantee will require stamp duty as applicable in the
state, where it is executed and shall be signed by the official whose signature and
authority shall be verified)
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ANNEXURE - IV

Proforma of Undertaking / Declaration / Certificate by the Bidder regarding
country sharing land border with India

(To be submitted by the bidders on their letter head duly sealed and signed by the
authorized signatory)

Regional Director,

Reserve Bank of India,

Bhopal

Dear Sir/Madam,

Name of work: E — Tender for Deploying Three (03) Highly Skilled Security
Supervisors (unarmed) and Thirty-Four (34) Skilled Security Guards (unarmed)
at the Residential Colonies of the Reserve Bank of India, Bhopal Char Imli & Tila
Jamalpura.

I/We (Name and address, including country of location of
bidder) have read and understood the contents of the Office Memorandum (OM)
F.No. 6/18/2019-PPD dated July 23, 2020 and its subsequent orders/ revision issued
by Public Procurement Division, Department of Expenditure, Ministry of Finance,
Government of India regarding the restrictions on procurement from a bidder of a
country which shares a land border with India.

2. 1/ We certify that (Name of the bidder)

Is not from a country sharing land border with India, or

Is from a country sharing land border with India and has been registered with the
Competent Authority, the certificate of which is enclosed, or

Is from a country sharing land border with India where Government of India has
extended lines of credit, or

Is from a country sharing land border with India where Government of India is
engaged in development projects.

(Strikeout whichever of the above is not applicable)

3. I/ We further certify that (Name of the bidder) fulfils all
requirements in this regard and is eligible to be considered under the provision of the
above referred Office Memorandum and its subsequent orders/revision. I/We also
undertake that even in case of contracts where we are permitted by the Bank/RBI to
sub-contract I/We (Name of the bidder) will not sub-contract
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any work to a contractor from country(ies) sharing land border with India, unless such
contractor fulfils all the requirements contained in the above referred office
memorandum/ order.

4. I/We know and understand that, if this Undertaking / Declaration / Certification /
Certificate submitted by us is found to be false, the Bank shall be free to reject /
terminate our tender / Work Order and that the Bank shall also be free to initiate any
legal action in accordance with law including forfeiting of Earnest Money Deposit /
Performance Bank Guarantee / Security Deposit and / or debarring us from
participating in tenders invited by the Bank in future.

Signature and name of the
authorized signatory of the
Bidder with stamp

Date:
Place:
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ANNEXURE -V
No Criminal Case Declaration

|, —-mmmmmm e , son/ daughter of, -----=-=-=-m-mmmrm e , resident
Of -=-memememememececeee mememmmemem oo hereby certify on oath that I/ We/ my

Company/ Agency/ Firm have not been convicted in any criminal case by any court of law.

2. | further Certify that no Security Supervisors and Security Guards to be deployed at RBI
residential colonies have been convicted in any criminal case by any court of law and no
criminal case is pending at any court of law against them as on the last date of submission
of bid.

3. I/ Wel/ my Company/ Agency/ Firm hereby also confirm the following:
I.  Contract with any organisation have not been terminated due to poor

performance.

II.  Security deposit has not ever been forfeited by any government/semi
government/PSU/Any other.

[ll.  Our Firm has not suffered bankruptcy/insolvency in last Five years.

IV.  Our Firm have not been blacklisted/debarred by any organisation.

Signature pf authorized signatory with stamp
Date:

Place:
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ANNEXURE - VI

Checklist for the Documents to be Uploaded on MSTC E- Commerce Website
Scanned copy of Original Documents to be uploaded online through ‘MSTC e-
commerce’ website in PDF format while submission of E-tender

E — Tender for Deploying Three (03) Highly Skilled Security Supervisors

(unarmed) and Thirty-Four (34) Skilled Security Guards (unarmed) at the

Residential Colonies of the Reserve Bank of India, Bhopal Char Imli & Tila

Jamalpura.
Sr. Requirements Whether
No. Uploaded
Yes / No)
1 Business experience for the last 5 years as on December 31, 2025
with Public Sector Units / Department / offices, Airport, Banks,
Financial Institution, Training Centres, MNCs / Large Companies
and having strength of minimum 150 regular staff members.
2 Minimum turnover of ¥1,69,00,000/- (Rupees One Crore Sixty Nine
Lakh only) (excluding applicable taxes) from the provision of
providing Private Security Guards and Supervisors during the last 3
financial years ended March 31, 2025 (2022-23, 2023-24 and 2024-
25) with Audited Financial Statements by a practicing-Chartered
Accountant.
3 Income Tax Return (ITR) for the last 3 financial years (2022-23,
2023-24 and 2024-25) and PAN. ITR shall be duly audited by a
practicing-Chartered Accountant.
4 Audited Balance Sheets and Profit & Loss Accounts of the last three
financial years (2022-23, 2023-24 and 2024-25), certified by a
practising chartered accountant.
5 Proof of Registration (Proprietor/Firm/Company)
6 Complete Profile along with the profile of Director(s)/ particulars of
proprietor/ partners
7 Details of Annual Contracts during last 05 years as on December 31,

2025

Three similar completed works each costing not less than the
amount equal to 40% of the estimated cost (copies of work
order/certificate on letter head may be submitted)

or

Two similar completed works each costing not less the amount equal
to 50% of the estimated cost (copies of work order/certificate on
letter head may be submitted)

or
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One similar work costing not less than the amount equal to 80% of
the estimated cost.

8 Recent Solvency Certificate for an amount equal to estimated cost.
(On Bank’s Letter Head) (Format-III)

9 Should have their own Establishment/Set up/ Mechanism for training
of Security Guards and Supervisors.

10 Certificate from ESIC

11 Certificate under Employee Provident Fund & Miscellaneous
Provisions Act

12 GST registration Certificate

13 Valid labour license under contract labour Act or any other Acts/rules
(self-attested copy to be submitted)

14 The Agency should mandatorily have an office (Registered/
corporate/ branch/ regional/ Zonal) in Madhya Pradesh.
Documentary proof to be submitted

15 There shall not be any case pending with the police or in a court of
law against the bidder or any of its personnel to be deployed in RBI.

16 The bidder should not have been blacklisted by any entity in India or
abroad

17 Valid license under "The Private Security Agencies (Regulation) Act,
2005" for the entire State of Madhya Pradesh.

18 The bidder shall submit training certificate on Form 6 issued by
licensed training agency in terms of Private Security Agencies Model
Regulation 2006 or agency should be authorized to impart training
from authorized trainer/training centre.

19 Format | - Agreeing to all terms and conditions laid down in tender
document.

20 Format-Il - Details of Banker/s

21 Format-1ll - Solvency Certificate

22 Format- IV - On bank's Letter head certifying the company
particulars

23 Format-V - Client’s Report (On Client’s Letter Head)

24 Format VI - Experience Details (to be given on applicant’s letter
head)

25 Any other documents/information mentioned in tender and any other

information the tenderer wishes to furnish.
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BHIR Bl 1-!If-fArticle of Agreement

E3 FACZRI AT Lo [ = — @ BIR 3R oo ) & fe ue gy WRaA Rerd
3, R Rord S, gieimare s, falt. FaR 32, T - 462 011 (GG St Hrafay
IeIe WiTd Rig arf, 4 & § ok sRaftes Sfifgm, 1934 & d8d RIfUd T HIIRe
e 8) & o9 fear 1 § S 39& 9 "do~ w1 T 7 S uflaffta gud
.................. gRT fooar STt § ... (P siftyeafad & srafag A 396 SWIteR) 3R
R 2nfire g1

3R

THIS AGREEMENT is made at Bhopal on this .................. day of (Two Thousand and
.................... ) between RBI, Reserve Bank of India, Hoshangabad Road, P.B. No. 32,
Bhopal — 462 011 (having its Central Office at Shahid Bhagat Singh Marg, Mumbai and
a body Corporate established under RBI Act, 1934) hereinafter referred to as the “Bank”
represented by its ..., (which expression shall include his
successors in office and assignees) of the FIRST PART

L R £ B @ Ooligd HrRi
.................................. T3 3R O 5% a1 Tl T T § vt wfaffia s e

3R SHfHd GEAERBA Al ..o ad ¢ (B siftyeafaa &1 ordf g ok 399 39
ST U iR TSR iR SRR qMfHa gif) & &g fAearfed fear man §1

M/S. . having it's Regd. Officeat ........................... hereinafter
referred to as the “Agency” represented by its Director and authorised signatory Shri
........................ (Which expression shall mean and include its legal representatives
and assignees and successors) of the SECOND PART

ST Yol ST SRS YRET THAd AR HRIA YRET ST B d-1d A BT HRIAR
HR T & 3R T a1 UaH HRA & folg Ui 3Hd T |

3R Safe o 31U i & UF TR& & 3FIUR 39 3T o fo1T Torat
DI Y137 &1 AY IS BT 3[YFP

3R Safep urféat 31 Fradt 3R 2rdf &1 gol B3 Bl 3P § o dad I o YR R
Told gRT 350 JaT¢ UeH &1 ST &
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Whereas the Contractor is carrying on the business of deploying Highly Skilled Security
Supervisors and Skilled Security Guards and has adequate experience in such jobs for
rendering such service.

And whereas the Bank is desirous of availing services of the contractor for the purpose
as indicated in the letter No. dated

And whereas the parties are desirous of recording the terms and conditions under or
upon which the said services are to be rendered by the contractor.

39 UE TdegRT 3R Urfda) & S Fufif@a & S d agaa &

NOW IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES HERE TO AS
FOLLOW:

1. U QU J ARLERT 3R I ARG 1 51d aa s 399 fAfgd
Tt & IR Y FHW e} far o 3
This agreement will come into effect from and will remain in force up to

or unless it is terminated as per the terms herein after contained.

2. Tarsfi o THIERITER UfauTe o forg aHTd SraTfies HuTe YR&T Tideid| 3R HRIe gRET
TSf B! AT DI HAR BIA TUR v, £25 0 I ) BT IgYd THR
S ST - R ARG YR W ¢ 8T SUBT YA b & HABIRAT gRT
fafraa ¥u § g8 ymifvrd fart M & a1¢ for TaTd woie 0 I U &t 718 § SR
gt AUTE IHIT / R 1S B Heldl & aTg fbar |

The quoted charge of ¥ ................ (RUPEES ..o only) covering the cost of

Highly Skilled Security Supervisors and Skilled Security Guards deployed for efficient
rendering of services shall be payable on monthly basis subject to submission of
invoice. The payment there on will be made after the same is duly certified by the
Bank’s officials to the effect that the services have been provided satisfactorily and
after deducting all statutory dues/ taxes, etc.

3. JWIad Yoo =g & 3R oH Fufoa, fafm fafqearait o farsdt ot s wraf & siefi= €1

The above charges are firm and subject to labour conditions, exchange variations or
any other conditions whatsoever.

4. SWRIG Yewh! H T Yoo, T Yew 3R BIs Yob AT 3 d! M &, g bx IRBR
7 fodlt 31T Yo WRBR AT fhl 3 RITI WIERT gRT aad a1 Hiasy &
Tl
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The above charges include service charges, insurance charges and any duty or other
levy, whether existing or levied in future by the Central Government or any other
state Government or any other Local Authority.

5. Toit Ffaar & ol ok Il & SFER Faffd SMuR W Ja1¢ UeH &1 & g
fSeR g 3R fAfdeT cxaras &) 39 X & 8 & U H AT S|

The Contractor shall be responsible for providing Services on regular basis as per
the terms and conditions of the tender and the tender document will be treated as
part of this document.

6. 39 fAfaar & it Frod SR =1 SfR Sree TSl &1 e gil|

All the terms and conditions of this tender and annexures will form part of agreement.

7. Wigd fAfder 3R srau® Tl vl gRT IHSd & o R gwIeR fby o d& T
T & &0 H B H |
Accepted Tender and annexure will act as agreement till the article of agreement is
signed by both the parties.

TS gRT UeH 91 9 arelt Jarg

SERVICES TO BE RENDERED BY AGENCY

i) Torf % B1 A (03) SIS HIA TRa Thes () 3R i (34) H2Tel GR&m mer
EQ) Pt Fa UM HM | AAT-STHAQRT HidHt YUy & FHued & 918, Hian d aFrd
JR& ST Bt Yarsft Bt sraRadmar A gih

The Agency will provide the services of Three (03) Highly Skilled Security Supervisors
(unarmed) and thirty-four (34) Skilled Security Guards (unarmed) to the Bank. Services of
Security Guards deployed at Tila Jamalpura Colony would not be required after disposal
of the property.

) R ¥oTd b HITTe BT AR Bt 7 e YRef S a1 B 1 Taudhd
a1 o fufa o, Ffaesdl &1 3= fFamt ok 3rdf &R sifaflked JRem e aHrd &4 g1

In case there is requirement to deploy additional security guards in residential colonies of
RBI Bhopal, tenderer will deploy additional Security guards on same terms and conditions.

49



W) ATTYHAT TS WR IR A T HIEX H a1d JReT qdded db & ARGl &
FASITTAR el STHICYRT BTt BT GRT B |

In case of requirement, security supervisor deployed at Char Imli Staff Quarters will visit
the Tila Jamalpura Colony as per the directions of Bank's officials.

ii) SIS YRET THA&DT 3R 31ef -H=I JRET S| DI SILT B U< dh GRT SAAHT &b TR
0 fhT SE|

Duty hours of the Highly Skilled Security Supervisors and Skilled Security Guards will be
settled by the Bank as per requirement.

iii) PRI RET TAe® 3R 37ef -HRIA YR&M TS ATAAFG: 21-45 T8 DI 31 & HIR g
AT 3R HTRHG: YTgd ST a1 IR U & UiRIfed qRen Skl o 9 g arfgel o=rd
fPT IM 9@ Afdad H URAE Rod @ a1 WNBRY/HS-RGRI/Ado-e &8 &
SUHHT/dP! /AT /i TR /gars oy & faddt off wrarfera & qRem s qRen e
& ¥Y T gAqH T a8 & 3Hd 8T d1RT|

The Skilled Security Supervisor/ Semi-skilled Security Guard should be preferably within
the age of 21-45 years and shall preferably who have served in the Army, Navy, Air Force,
Police or any other force of the Union. The persons to be deployed should have minimum
experience of one year as a Security Supervisor/ Security Guard with any office of Reserve
Bank of India or Government/ Semi — Government/ Public Sector Undertakings/ Banks/
MNCs/Financial Instituions/Airports.

iv) PRICT IREMT THA&H 3R 37¢f -1 YR& TS HIH & US| & QR 9 gRT HTIIdHdl g
R I & AU I g1 A1RTI §b S st oft dramt uRTR & forg oref -gprat JRen
TSl &1 Jarsit BT IUIN HR AHhdT 8 |

The Skilled Security Supervisor/ Semi-skilled Security Guard should be available for duty
as and when required by the Bank during the working hours. The Bank shall utilize the
service of Skilled Security Supervisor/ Semi-skilled Security Guard for any of the residential
colonies of the Bank.

v) T IS SR YR&M Thdars 3R 37ef -HRIeT YR s ST R IURYd g1 # s g,
ToIT JHM &HdTaT SR T arel Sugad RIFTUS YaH S|

If a Skilled Security Supervisor/ Semi-skilled Security Guard is unable to attend duty, the
PSA shall provide suitable substitute fulfilling all the eligibility criteria.

vi) Toit &1 R Hraferd &1 Udl, FRR TR HRATs B ard GG} & Juds FaR/AMH P1
0T U AT G
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The Agency has to submit proof of local office address, contact number and names of
officials handling the Contract.

vii) ToIt gRT e fohu 7w it Srenfires $ore qRe wfdeids 3R HRId GR&fT TS B Hriiay
T % SRM A T4 A g, $U, 97 3R 3A1S-PTS Fed acf ug-1 grit|

All the Highly Skilled Security Supervisor/ Skilled Security Guard provided by the PSA
should necessarily wear uniform during office hours including Boot, Cap, Badge and I-Card.

viii) TS PRI YRET THded 3R P Y& TS ST 3R AR TRER & e
fopait oft sFfipa vawT, sifdsrHur 3 forg SaeR 8|

The Highly Skilled Security Supervisor/ Skilled Security Guard shall be responsible for any
un-authorised entry, trespassing inside the residential premises.

vix) TS HA YR&M Tdded R HR JR& TS, HHATRA!/AaTedl & Wifd ok gRa
®I 1T B a1t fordt +ft sfigpay s dt @ el &1 s=em & fiu edoag g

The Highly Skilled Security Supervisor/ Skilled Security Guard shall be duty bound to
protect the employees/residents from any unauthorised/ anti-social elements disturbing the
peace and safety of the residents.

Tl & Hder

Duties of the Agency

Toie:

The Agency shall:

i. g gRfda s o 98 FHad 21-45 a9 Bt g & R IR Sranfire wem HId
IR THAe® 3R A TRET TS & T1Y-T1Y g9, UIRAfed 3R e 3ref -pwra
B JR&T TSl B €1 oHTd Rl g off ARIRP =0 J fbe § 3R IR gHe 3R da
STHTTGRT & 1T Rerd S 1iore ufReR & JRem JaTd UeM & & 9&d g
Ensure that he/she/it deploys only trained and competent Highly Skilled Security
Supervisor/ Skilled Security Guards of age 21-45 years of age who are physically

fit and are capable for rendering security services in RBI Bhopal colony premises
at Char Imli and Tila Jamalpura.
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T HRR P AT U Rord db gRT 3Taxaes Jarsil & UgH H & 359 J SUP
aR1 fFanford safaaal ! aaq, JuT-e gadaw Aeigst SR farsht off 3 S &g f
& YA & o forieR $iR STRar gt 371 ! & faRad Rers miie siarta
R YTdg RoTd §& & T & e U foe S|

Agency will be responsible and liable for payment of salaries, statutory minimum
wages and any other legal dues to the persons who are employed by him/her/it for
the purpose for rendering the services required by RBI under this agreement.
Written records for having made these payments will be submitted to RBI at
monthly intervals for verification.

Toi T REM TS &l Ud® a8 dcf & 2 I, IHS & od &I U Siiel, a41d &
9 & T U SiSt THeEE 3R U ¥die, &% I1d Jfedl & fiu te Side, B,
<, AT3Y, TICIUTH & 1Y A U &1 3sa! Bls SR/ g 3+g A ol fh
d% HRR AT & SR a9 HR Fobdl 5, UGH B

The PSA shall provide to each Skilled Security Supervisor/ Semi-skilled Security
Guard: 2 sets of Uniform every year, one pair of leather shoes, one pair of
gumboots and one raincoat for rainy season, one jacket for winter every year,
umbrella, torch, stick (Lathi), ID Card of standard quality with photograph and/or
any other items as the Bank may decide during the contract period.

3 a1 W it oiieRull gRT FRigon & faw IfoRex, sifteral, fdef iR
fyeR o &1 Th-gaRT, guf 8fR WY ® U ¥ T9-3[1E B

Maintain neatly, completely and legibly registers, records, reports, and returns for
inspection by various authorities at short notice.

YRA INER, Y9 HAAT §RT THI-THT W YR a9 Aoigdl HT Y= Hi
3R Tcha RoTd a7 & TR H oFTd safaadl & fort <gad Hoigel o YiTd 0 HTRT®
SIUTEA THTOTIS (MITAT &1 T8 FoTg o faaR 0T & 1) HITg ReTd s 1 ofHT |

Pay the minimum stipulated wages as decided by the Government of India, Ministry
of Labour from time to time and submit monthly compliance certificate (with details
of wages paid) to RBI on payment of minimum wages for the persons deployed in
RBI’s colony premises.

forelt off RSB <71 1 I=H@a SRR T U4 HHAMRGT & HT BT A & (oY
Tt 3o AU SR SR YR Rerd §& &1 2ifd 3R Afaaal 3R Uil o1 gRa
SiRIEcEzall
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Vi.

Vil.

Take all reasonable precautions to prevent any unlawful riot or disorderly conduct
or acts of his employees so deployed and ensure preservation of peace and
protection of persons and property of RBI.

YRetg Rotd d& o1 diews, Sugers, onfe & sFurad &t FRA e & foe gem
P g IS9P gRI Ao 3+ Gt HHaal & Jay § 3add ITHBRT TaH
Cail

Provide information as required in respect of all his employees employed by
him/her/it to enable RBI to monitor compliance of P.F, ESI, etc.

Tol! R ey & 3afy & e &1d & @ Sreie Jod SiR 4! & gafas &
forg qaft SR o o, St 31 A 2027 d% 39 BRT SR IS dlg, IS §F gRI
3 T AUl fobaT ST & | Toiat b1 frenfed v wg aafaqal ar e a1
R Ty Y 2R e Rl oY a1 o ey 3 e 3 Y eifigR X Prre
& SR SR GG Ufd gHe gAdH 2.0 TR ST, Hf¥Had 5 gded it
gt i aifereft 9o & Hgaa AT F i, o o &1 1 wed ugd gl

The PSA shall take insurance/“all risk policy” for the contract value and workmen
compensation policy for all the staff engaged in the work for the period of initial
contract, which will be valid till 31st March 2027 and renewable there-after if the
contract is renewed by the Bank. The PSA shall indemnify the Bank for any loss or
damage that occurs to persons or building or third party while executing the work.
The workmen compensation shall be minimum Rs. 2.0 lakh per accident, maximum
of 5 accidents during execution of work. All the insurance policies shall be in the
joint names of the Bank, the Bank’s name being the first. All liabilities arising out of
any accident or death while on duty shall be borne by the PSA.

g g Ul fh 3P HHAR], SRETSMS o URIR H IT 3U- Il Bl I dxd
Y, 3REISHTS I 3D UIphd Toiel gRT FHufRd Wesdr, RIFER, QRaf, 5919, 3/
IER 3R YT SR & AFDI BT UTa B 3R RS 39 favg & v
foTiaes B o Toiklt ofR/aT 3% HHATRA! A SHHT UTeH bl § SHUdT gl |
Ensure that his/her/its employees, while on the premises of RBI or while carrying
out their obligation, observe the standards of cleanliness, decorum, security, safety,
good behaviour, and general discipline laid down by RBI or its authorized agents
and RBI shall be the sole judge as to whether or not the Contractor and/or his/her/its
employees have observed the same.
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viii. AR T F, 3R fIR9 U I 307 A JR&T MSI & HIH DI FRMT S A1

Xi.

Xii.

Taeu o fore vare qHfdeht Hitat o faforg = difes ag gHfed fovar o Wi fos
e &1 s 4aT HRarg Rerd 9 3T Hgfd & TR B 5

Personally, and exclusively supervise or employ sufficient supervisory personnel,
exclusively to supervise the work of its Skilled Security Guards so as to ensure that
the service rendered are carried out to the satisfaction of RBI.

IR STt o Toltt &1 dis W HHaR! Ry g d & a1g sReteng uRaR
o AT T8 X AT QI 9F d (o Tl SIGId & G DI R B & (oY 3R
IRESTS DI AT & 1Y T8 fSepat Maxas A 71

Ensure that no employee of the Contractor will enter or remain in RBI premises
beyond the specified time limit unless absolutely necessary for fulfilling successful
bidder‘s obligation and with RBI's permission.

Toi! a1 I HHAR! IT Tole & a1t B, I, fWiee a1 ATuRaTe! ¥ SRS
g1 3P GRIR 7 39 foa off e a1 Iuh it off IR a1 fibfeT a1 siReterg
@1 foradt ot Tufy ) 1 areh famdt ot erfar & fore ScRerdt g

Be liable for any damage caused to RBI or its premises or any part there of or to
any fixtures or fittings there of or any property of RBI and there in by any act,
omission, default or negligence of the employee of the contractor or his employee
or agents.

HRATT Roid d9 & uRR # Tefd &R e B a1 39 / 3B HHANAT P
U< U USH B | H HHATRG! Bl URa Roid s & TRIR § &1H &1 &

Caﬁl'-l X YHY Ugdld UA Ug-l EﬁTITI

Provide identity cards to his/her/its employees who shall be rendering the subject
job at RBI's premises. All the employees should bear the identity card during all the
times they are working in RBI's premises.

3 HHAIRTT B IRWANE F HHAG! I T e gFw ueH St adf &
qhd Scterdl BT A 8HT A1feY SR S8 I GRT 3R Ug-- a1 fRufd & a1 o
EIREY

Provide distinct uniform to his/her /its employees or different from RBI’s employees.
The uniform should have the logo of the successful bidder and shall be kept neat,
tidy and in a wearable condition.

xiii. TP Sellerd 3= Ui f3aon & 1 d-1d fbu oF ard 3o wfifal & i

3R gdad W gareia/gaiied gferd I Ruid i &1 31 SHaRI1 S|
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THd Sieliedl & YR Retd §& & I HTad Y 8 31 SI¢ R a1 9 gd
P! TRIUIC STHR DI ICT STHT BT g | GRET e R JR&T M & = o
Had &M TR, IRNG =0 I e, AT 21-45 a8 B A4 & g rRAfed
HIHTT BT AT T ST AMEY | R RoTd dob Bt Aareft H o=ra Gt HHareal o
gfer g R YR foid §% & smarig uReR # wHaial @f a9t 3 ugd
YR Rord S &1 U fasan o =nfeu | U 8 38R ot srgw 2d g1

PSA shall along with other relevant particulars arrange to obtain duly signed/
stamped Police Verification Report with photograph on character and antecedents
of its personnel to be deployed. The PSA shall submit their passport size
photographs before engaging them for duty in RBI’s premises. Only able bodied,
physically fit, well trained personnel preferably between the ages of 21-45 years
shall be deployed as Semi-skilled Security Guards. Police Verification Report of all
employees deployed in the services of the RBI shall be submitted to RBI before
deployment of employees in RBI residential premises. This is an important
condition of the tender.

TR TAEP 3R &M S gIRT {51 1= arar Gr=g S

General work to be performed by the Security Supervisor and Security Guards

A% RITe BT JR&m udded Rive & GRM 30+ gRam el & wt sl & fag
IR BN | gfderss bt Tt ST bt T BT gl ok I8 fa & for fafdry
fd=Il 4 g

The Security Supervisor of each shift is accountable for all function of his security

guards during the shift. The supervisor must oversee all guards and brief them
on specific instructions for the day.

ReMT MS URWR | 3A/A e ara aafaaqdl TR ToR [T 3R 7o, R 8k
gt i 3 a1 §, gt Afaaal/dufy wet Y sraxae g & aam=i af|

The Security Guards will keep a watch over persons visiting/exiting the premises
and frisk the persons/property (wherever necessary) at entry, exit and wherever
they are deployed.

e ot e # Tfagres A widered & qR1 UUR | 39 St T g
WR, T 3 a1d Tdaed &I fAumfaa fafafdat ofk dfed sraf & ek & Wy
fIaR0T & 1Y UHR I |

At the beginning of the shift the supervisor shall take over complete charge from
the outgoing supervisor. On completion of his duty, the supervisor will hand over
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Vi.

Vii.

viil.

charge to the incoming supervisor with clear details about of the activities
performed & works pending completion.

Taere a8 YA B [ dradt Afadl, Tt $iR aTg-l &1 UIitigd Sareig! 8l
Supervisor will ensure that only authorized movements of persons, material &
vehicles takes place.

e 9= Q Ugd, Udders HHATRAT & e 33T DI SI1d BT, TAD TS Bl ITP
Ore St ¥ IR A TSR 2 iR R R arg @ ard 3 Ry P 3m)
S IR dHId TS &1 Tia=iadr gardi g, o SIE IR die § Ugd 3 3! ave
N JHIAT S AT

Before mounting the shift, the Supervisor will check the turn out of the staff, brief
every guard of his post duties and pass on any specific instructions for the day as

applicable. Mobility of the guard on duty is of paramount importance which must
be well driven in their minds before resumption of duties.

Tde] o 30 ITRald@l o & H fpddt ot sramamg mifafafd o1 gam tehd oA
&1 YA HRAT ALY, S A ST St B, o Ug el GURTEHSD,/ RS HRATg BI STt
IR 3R 1Y & §F & HARCHR 3R JR&f w1l F 39 IR H gfad foa
EICIGHTY

Supervisors must try and gather information of any abnormal activities in his area
of responsibilities, which if observed, should first lead to corrective / preventive
actions & simultaneously keeping of the Bank’s Caretaker and security officers
informed about it.

T TIT IR &l 3R YWRWG & IdH Wk S YA fovar sime | fafta & & fo
T 7Y it R T 3R IuSRON Bt HrdRiierdr gRfd BT
Ensure upkeep and a highest standard of maintenance at the Main Gates. To

ensure functioning of all security gadgets and apparatus deployed for routine
work.

Tded RIF Yoy, HaReax 3R ISy aathaR THIRIURH (RS&YY) & A1
U T |

Supervisors shall liaison with local police, caretaker & Residents’ Welfare
Association (RWA).
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Xi.

Xii.

Xiil.

WET S 3R e MIgHI & A TagR dxd gag [Hufid uferar &1 urem
DA 38 URIR T YR A I §16R HdbaA dret fpdt ot safed o 1Y 939 FdeR
ST 3G BT

Security Guards and Supervisor shall follow the prescribed procedure when

dealing with visitors. They must maintain a decent behaviour with anyone entering
or exiting the premises.

Tae! B Y JRefm TareH, Bl § wifid fafid sifRme 3 & e o
faferaa ufiféra g anfgq oiR fopeft o e ar am ot srmora fRUfa o e Suarsy
FHUAING! B TG & AU FHR IR @1 1| A& Bl 31 YRET TR GReaf
e ot Fafira ufRieror ¢ grm

Supervisors must be duly trained in fire safety operations, operations of various
fire extinguishers installed in colonies and must always be ready to assist his
available staff, in case of any accident or Fire Emergency. Supervisors shall
impart regular training to Security Guards on fire safety.

Tderd o FYiRd UReU & SUR Rt & GIA1as o1 3@ 61 HRA1 5T, D!
3 AT 8 3R Siiden! & foIE e &) TGN I v & 918 31 39 RIM
& ToTT THMYde ARTGRM HRA1 R o8l 36 ol & |

The Supervisor will maintain shift documentation as per laid down formats, meet
the visitors & guide them respectfully to the place they are supposed to go after
completing gate formalities for visitors.

3Tt R1ve & SR wfderds 3ifard U 3 aH1d MSf gRT doad! & JHTd fAdes &t
S B IR I AT FxA & fag ot Uiel iR Sma SR et ot srawadd
3T BNt I8 JHLHT BN T B & fo a8 3t 3qufRfa & GRM A e
TS o1 e o1 ARG BT e Ta HT ITREMAE S|

During his shift the Supervisor will also compulsorily move on all posts to check
& ensure effective discharge of duties by the deployed guards & brief wherever
felt necessary. In doing so he will make the main gate Guard responsible to take
care of the gate activities during his absence.

Rt goRargeR a8 AT w31 5 9t BF wid & @ IoraT 9T SR oet ot
BIa € 3% Jay H i fpar sy
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Xiv.

XV.

XVi.

XVil.

XViil.

XiX.

The shift Supervisor will ensure all phone calls are received promptly & wherever
required the concerned message is noted down & passed on to the relevant
persons / officials when they are available at the first available time.

g AT M {6 HIAFTl & Td® sdid J BT & 75 § 3IR sl J didr!
IRER & YR et &t Faiel (@, foore 3ife) 3t AH U™ FATHT S Td R
¥R B GRIG BT AR s Risprd gferept & femoft off ot s

To ensure that fogging is done in every block of the colony and in case security
guards/ security supervisors notice wastage of water and electricity during their
duties they will try to prevent the wastage and report the matter to caretaker and
complaint will be recorded in complaint register.

IS B SR R TS B! Jaddbdl & faral arge, fOpfe, HRAT anfe &t S B |
o t a8 faoie @1 BIs FGel/ele BT Sudl § O 39 dahId faggd arelt e
1ol Td PR TR ) Gfrd B 3R Faiferd Rieprad gfesr H femuft oft g S|
Shall check lights, fittings, fencing etc. during rounds besides alertness of security
guards. Whenever he sees any naked/loose electrical fittings, he must
immediately inform the electrical bidder and caretaker and also record the
observation in the relevant complaint book.

I RIge & JuRATZSR YUId! S & fau e s9¢ @ & faw sifafia
09 WR 3 TR URe] IR ST |

The night Shift Supervisor will move on to the posts more frequently but on
irregular timings to maintain surprise for effective checking.

3ot Rive St & ofd & Tefaere qR&m ST/ ARET THAE®! Bl ! R & GRM
forg 0 o ft Sl St SR difed S & AR B SEGRT |

At the end of his shift duty the Supervisor will brief the Security guards/Security
supervisors of all works/duties performed during his shift & pending works if any.

SIclt T ATl Tided & U g YA AN AR & 1 JAMUT Aagd TaH S
3R g AIETEd SH URE TR St Tdefd o Uy X |

The bidder shall provide dedicated mobile to the post of supervisor with adequate
balance and this mobile shall always remain with the duty supervisor at the post.

ST STHTAYRT BT YRET TS URIR o ot Hft SifassHor a1 o R & <
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The security guard at Tila Jamalpura shall pay attention to any encroachment or
misuse of the premises.

xx. TS ®I I8 AT ST AT 3 el & P 3R STaRT U] URIR H Ja=T 7 x|

The guard should ensure that the street-dogs and stray cattle do not enter into
the premises.

xxi. P GRI G | & TS GaT8 & IR Hig 3= Wau™ JHid & 2fid fory S Tavd
g1 3 off Tt R SR g
Any other provisions as advised by the Bank subsequently may be incorporated
in the agreement. The same shall also be binding on the Agency.

xxii.  GR&TH GUR & fo d% gRT e T #is oy Wefdd s |

Any other related task given by the Bank to improve Security.

xxii.  yfd f& 91 R/ SHIFTS PER DAY: -

GEIGIEIRIIE| TifeeT raxgdant T JRET S 3R
Place of Posting Requirements gR&m Tdaars
Posting Total Security

Guards and Security
Supervisors

IR AT XD | TS Rde § 9 Rem e, Al fea pa@ 3 | 9+9+9= 27 JRe&f

®ICX Char Imli| TRITe | 10 Rive &t ReMuddeid | Mo a4l Security

Staff Quarters | 3 fRroe ufa feq Guards

9 Security Guards in each shift, total 3 and
Shifts per day one Security Supervisor in 1+1+41= 3 Ré&l
each shift total 3 shifts per day mﬁ&m Security
Supervisors
ST SHTAGRT | 2 GRET TS YD oG, QU df R | 2+2+3=7 JR&T TS
WG SR | 3R 3 JRef S A3 Ft Roe d Security Guards
Tila Jamalpura| 2 Security Guards each in Morning,
Staff Quarters | Afternoon Shift and 3 Security Guards in

Night Shift

+ gufy & Fued & a1 Al SHIAQRT Hid-t J OFTd GRET M &t Jarsft Hi
T HdI Tl |
Services of Security Guards deployed at Tila Jamalpura Colony may not be
required after disposal of the property.
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XXIV.

XXV.

XXVI.

Taere Rt IR IR B3 R FH R $ FRF S| I IR 3HAT TTh
®Icy H oA1d fopar smem|

Supervisors will prepare the shift rosters as advised by the Bank and supervise
all locations. They will be stationed at CISQ.

Uit f&T $ 34 JRET TS 3R 03 YORAGOR

Total 34 Security Guards and 03 Supervisors on all days.

SICT BT T 39 UHR 8

The duty timings will be as under:

JeE B RIYC Morning Shift | 06:00 hours to 14:00 hours

TS B FRITE Afternoon Shift | 14:00 hours to 22:00 hours

Id @ RITE Night shift 22:00 hours to 06:00 hours

Shift timining can be changed as per requirement of the Bank.

<38/ Penalties

dd U dd ST & He (8 °e A YD) ot Al e & et gler ST & o
e, TS DS 1, IF GRI HIs YA el fbar Sewm | T e § 1ot & fod 3
1000/- ¥ (@1 & gR1 A4id &8 +f f) o1 a1 ufa ge ot Herd ot S|

Prolonged duty hours (more than 8 hrs. at a stretch) shall not be allowed. No
payment shall be made by the Bank for double duty, if any. A fine of Rs. 1000/-
(or any amount decided by the Bank) per instance will be deducted in such cases
from the PSA’s bill.

fron QRen Toid & ufafAfy o1 A SmuR R 3 SR Id d 9 9 69 T R
3 FRIE0T AT AT SR JREM SIfeRT B St RO St a1fet| 39 SR™
&1 U 3T IoRex IRIR A @1 o1 1Y 3R S & 3ifiipa wfafafermt g
fRTeror & o uRqd foban o1 =nfet | STfed & SraR gAaH Mufivd Siia & o
fAwd g4 W, TTY 1000/- (@1 §F gRT Feifa s +ft Afdn vfa firs fafse &1
ST @ AR & A1 ¥ IWid B RS § IR @ Sl ok gy
aral I SgaY P dehd THT B (a1 S|
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The Private Security Agency field representative should carry out at least one
surprise visits during day as well as night on their own on a weekly basis and
submit their reports to the Security Officer. A separate register to this effect should
be kept at the premises and produced for inspection by the authorized
representatives of the Bank. Failure to carry out the minimum prescribed checks
as above, will attract penalty of Rs. 1000/- (or any amount decided by the Bank)
per missed visit. The above will be closely monitored through Closed Circuit
Television (CCTV) and false claims will lead to immediate termination of contract.

I 3aY & ded YTequ gRT aHTd HiHa & 9 #is off sFufRia g (8) U e s
D1 QRT B dTell Ueb fdebed qRd UaH foaan Siem | RIHI UeH fod famr srufifa
& AW T, SREISTS Hew & fod 3 ufdfes ufd safad 99 10007- (@1 §F GRI
feiid ¥ ot IR B B BT SR JRferd T@adr 2|

In case any of the personnel(s) deployed by the PSA under the contract is (are)
absent, a substitute fulfilling the eligibility criteria shall be provided immediately.
In case of absence without providing substitute(s), RBI reserves the right to
impose penalty of Rs. 1000/-(or any amount decided by the Bank) per day per
person will be deducted in such cases from the PSA’s bill.

e I8 <1 ofTd § b TueT gRT aH1d Bl &l S & fag KUl s § IR-aR
38 Bt 8 (U weR I 3 11 Sifi aR) a1 FRuffd IHg § ugd oA s I fahu
fo 1 iR BYs 3a &, ) diuae & faa @ ufafe ufa safad 1000/- 303 @1 96 gRI
fuffea @18 ot TN w1 ST

In case it is observed that the personnel deployed by the PSA is/ are repeatedly
late (for 3 or more instances in a month) in reporting for work or leave the
premises without completing their work before scheduled timings, penalty of Rs.
1000/-(or any amount decided by the Bank) per day per person will be deducted
in such cases from the PSA’s bill.

gfe dieau gr1 ged &l & gafagr a1 &1 & WRIE o & &Y § dis
fR1epTerd U gt 8, at Ul e ue & forg 22000/- (@1 S gRT RaffRa &1 off
TN JHMHT T ST 3R 3 i & fod § Pic foram S| 39 S,
iU o fore a8 Sifard I s SiRates gRT i fhe oM & qRd ale 3ad
Sl I Arge ¥ gel faar Sy

In case any complaint is received regarding misconduct/misbehaviour of the
personnel engaged by the PSA or of poor quality of work, a penalty of ¥2000/- (or
any amount decided by the Bank) for each such incident shall be levied and the
same shall be deducted from bill of the PSA. Further it shall be obligatory upon
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the PSA to remove the said personnel from the site immediately after being
notified by RBI.

T Yeh /| STAMP DUTY

Tl 59 TG & Hd W T T Peob a8 3T, R giRie & fFearfed foar s, &k
IRT3MTE T BT I/ 3R Lol gwefidre &t T |

The Contractor shall bear the stamp duty on the original agreement, which shall be
executed in duplicate, and RBI shall retain the original and the Contractor shall retain
the duplicate.

3T Ay erfagfddi/ OTHER LIABILITIES/INDEMNITIES.

1. ot 3R gRT RO STHRY &Y <graH Holg! &1 YIaH A 3T 3R 39 Bl
& forg Figed YR Rerd S & wiiepd St o) SurRifa & Fergdt vl R I
TXER T 373 DT M U S| BRI D! T YA & dlg Ioex HRA
feord d% @ uRga frar smo s sifaRad, dg/d SR FHHIRGT B 3HT 4|
(e 3R Iden) HfAfad, 1970 & SIUR SMaAH JfAu S dH &1 g,
i e gaer snfe varm #3011 it &1 Srd 9t 3 ugd an dd & IR
s WY TR TR g T &1 81T 1o I8 I AT BH1i/BMH Bl G A & g
3D GRI W S ardd UT YR & Yffep] ! aRad T 39 & W ToIge] BT YT
B BT T Gl § Sl GAdH Hoigs! ifad 1948 & dgd Fuid R 9 HH T8l ©
3R HRTT ReTd S BT I BT YT H 3R A JAuTd Te™ o3 H fawmeran
& forg durfe el gRT YR Red 96 & Ree & &t off G aratt gl
HRATEl ¥ &gk | ARl BT 3a7 FHad TISume & A1 ¥ 76 b
Tra § faalka faar Smem &R Toiedt & Yirae & foe 9 & S fy S a1d fod &

1Y TASUHC! YA &1 U Ui URdd $I S| HU-/BH GRT 30 HHATRAT BI
PIs AHG YA ol 1T SITE |

The Contractor shall ensure payment of minimum wages to the workman employed
by him/them and obtain their signature or thumb impression on the wage slip in the
presence of the RBI's authorized officer assigned for this work. The register shall be
submitted to RBI after every payment to the workmen. In addition, he/she/they will
/shall provide essential amenities like drinking water, first aid facility etc. to his/her/its
employees as per Contract Labour (Regulation and Abolition) Act, 1970. The
Contractor has to give undertaking on Non judicial Stamp paper of applicable value
before the award of the work that he undertakes to actually pay wages to all the
labourer of all descriptions to be engaged by him/it for completion of that particular
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job/work at the rate which is not less than the one prescribed under the Minimum
Wages Act.1948 and also keep RBI indemnified against all the actions that may be
initiated against RBI by the Statutory Authorities for his/her/its failure to pay such
wages and provide the essential amenities.

Salary of the employees shall be disbursed only through NEFT to their bank account
and a copy of the NEFT payment shall be produced with the bill to be submitted to
the Bank for payment to the Vendor. No cash payment bythe company/firm shall be
made to its employees.

. Siciierdr ARESTE 3R 3% i, wrenfa, et ik ufafafem o wh grat
(R U& & gral Iigd), ST, g1, &ffd, AT, 9, Yoob Aed DI T & [aaTh
&gfcl o 3R I & foTE WeHd @, Sl SRSTSATS &I iett eI aTd &1 3R ¥ fSWlee
& HRU YT IS Gl &:

(3) FSY 3l & TR WBR T 3T U RABINGT GRT IR AN BT,
SN

q
(@) Sl TR 9T gRT foU 71T 3naTde SR aRd &1 e,

qr
() Sl A a7l gRT ATORATe! HRT a1 HUCYUl S 1 g; a1 fohdil iR Uef ol aial
T dTd & HRUT FHCR SEIMT S Wb 2|
@) SIell A aTd BT 301 HHARG! & fHt off grd & faaw dF o1 erfagfd wat
BT 3R Sielt ST 9Tl BT I8 Haiod 81T [ a8 30+ Bl / HHaTRal o WE © 0 I
gferd B {6 390 U d& & I 18 ot rar Tt g1 SR o g+ farddt o+t Tar wraf
& Ty H I YT, T 3R / T YAY FU W, dF & 1Y T IGP ¥ATH Dl
e faarg =gt ST |
@) 3P AT, FTet T T 82 THG 5§ &1 39 Gt gral o e effagfd <m, <
T qHSd & YoM & g o/e IR H et oft sufda ot aft fopeft gde ar die
o GRUMRGEY ¢ G3{Tasl & fordt Wt 1 a1 el & dgd SR gafaen sfafagg
g1 39D ! & Ted [hT T Uhd & | Sietl T aTel SO HHATRA! & IRt 3R
3T ¢ TR & ATY-1Y ID §RT B} T3 Ib/HHIRA o g off I ave fomier gim|

The bidder agrees to indemnify and to keep RBI and its officers, employees,
directors and representatives indemnified against all claims (including third party
claims), actions, losses, damages, costs, expenses, charges, including legal
expenses which the RBI may suffer or incur on account of the default on the part of
bidder due to:

63



(a) Violations of applicable laws, regulations, guidelines issued by the
Government or other statutory authorities during the contract period;

or
(b) Breach of the representations and warranties made by the bidder;

or
(c) Negligent or fraudulent act or omission by the bidder; or any third party for
reasons attributable to the bidder.

(d) The bidder shall also keep the Bank indemnified against any claim from the staff

of the bidder and it shall be the duty of the bidder to clearly inform his own
personnel / staff that they shall have no claim whatsoever against the Bank and
they shall not raise any industrial dispute, either directly and / or indirectly, with or
against the Bank, in respect of any of their service conditions or otherwise.

(e) Further the bidder shall at all times indemnify the Bank against all claims which

may be made under the Workmen's Compensation Act, or rules there under or
under any law or rules of compensation payable in consequence of any accident
or injury sustained by any person in its employment for the purpose of this
agreement. The bidder shall be solely responsible for the remuneration and other
dues to its employees, as also for omissions / commissions done by them.

3. Toid & o (fafome ok ITe) SHffey 1970 a1 AR 8 aral fonddt +f o o
& dgd SfUfRT ASHY U &, o fawd 811 W 98 3idhd AT / HIATE! &
fore ForiGR BINTT I SRETSMS ! Toldi! o Hedl, T AT g o foTd [oiER 6! se=ml
SITE 3R ToiT GRT AT Y HoigR] o fore fonsht +ft o & SRardt =&t grm|
The Contractor shall obtain a license as contemplated under Contract Labour
(Regulation and Abolition) Act 1970 or any other law as applicable, failing which
he/she /it alone would be responsible for actions/proceedings ensuring there to. RBI
shall not be held responsible for acts, commissions or omissions of the Contractor
and shall in no way be made liable to the labourers engaged by the Contractor.

4. YFHANDHIU WS : 5 R & JoU T 307 IfaerdA® @) & R A & SR
ot B freAareht ®1s H TR, Il aut de & gRard) ei/Ren/[SueR] &
ey T e arefl STHeR! &1 Udel 1 SUdE 0 H U 1Rl fobdl 310 U&hR Dl
ol D YT SURN 3 NG ST RAT | AR BT BT SJUTer B a7 Hidar
F AP 3 RGN B R HRA & oY 3Mawusd g1 & [T BT SisHr Tt 39
faeT & ORI o o grR # 3R Mo @71 YR Rerd §e @t gd fafad srafa
o fomT Toielt forsht T a1 dabiied! UIR & 1 310 B o [qaR01 &1 7 af JepTiRid
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ST, T 8 UHRE P AN < 3R T 8 U BT UHAHI0 ST fHd Mo
SFSR! & YHIHR0 & URUFARGEY Haiadl &1 g5 81+ & fou FAfdeer yRda
feord o @1 eifagfd S Iwad Ul BT T 1 ST Tordl gRT IfdaT Wi AT
SITE 3R YR Roid § g3 & BT GIaT R 9T BT SUN B BT §HER G|

Non-Disclosure Clause: - The Contractor shall not disclose directly or indirectly
any information, materials and details of RBI’s infrastructure/ systems/ Standard
Operating Procedures /equipment etc., which may come to the possession or
knowledge of the Contractor during the course of discharging his/her/its contractual
obligations in connection with this agreement, to any third party and shall at all times
hold the same in strictest confidence. The Contractor shall treat the details of the
contract as private and confidential, except to the extent necessary to carry out the
obligations under it or to comply with applicable laws. The Contractor shall not
publish, permit to be published, or disclose any particulars of the work in any trade
or technical paper or elsewhere without the previous written consent of RBI. The
Contractor shall indemnify RBI for any loss suffered by the employer as a result of
disclosure of any confidential information. Failure to observe the above shall be
treated as breach of contract on the part of the Contractor and RBI shall be entitled
to claim damages and pursue legal remedies.

30 HHAIRAT & T~ H g G B & o Toiddt Mt g eRar s i
PR & ded G & U IDHRN § Traf¥d G s g3t g

The Contractor shall take all appropriate actions with respect to its employees to
ensure that the obligations of non-disclosure of confidential information under this
agreement are fully satisfied.

3YH 1B TG MU & TR Toid! B STl 39 HRIR D HIG 1 &,
TTe fpat +ff PR A B, & a1e i 9y |

The Contractor’s obligations with respect to non-disclosure and confidentiality will
survive the expiry or termination of this agreement for whatever reason.

. GOt geigdt der Hfafad, 1936, gAay weigel ATy, 1948, 3b1 91 (fafram=
3R ITeH) Sifeifad, 1970, HHART Hfawr Ffd (3R il Iuds) sifdfam, 1952,
Y der SifAfTad, 1965 a1 HIs 39 91 HIH/FoH/fAfgw/er 1 S arL 8l 9&d
g, & foodt o} oraem & Iewed & faw ot '1f SiR T, T a1 gemas & forg
YR Fod dF o1 &fagika & SR afagfRd e 39 Ty # iRl afe &g
g1, & forg Shaet Toidl 81 foreR gl

65



The Contractor shall indemnify and keep indemnified RBI against all losses and
claims, damages or compensation for breach of any provisions of the Payment of
Wages Act, 1936, Minimum Wages Act, 1948, Contract Labour (Regulation and
Abolition) Act, 1970, The Employees Provident Fund (and Miscellaneous
Provisions) Act, 1952, Payment of Bonus Act, 1965 or any other labour
laws/rules/regulations/statute that may be applicable. The Contractor only shall be
responsible for liabilities, if any, in this regard.

. Toidt "eriee R Afgare o1 a9 Safisd Ry, fAvy siiv farn siftrfram,
2013" & U@y &1 Ured ST afe R & HidR 396 FHaRt & fadawe 3=
It Bl wig Wi Riera o1 A HRda Reid oo & @ & aman 91 8, @ HRad
oTd a6 RIS HTdaTE! 3R HRR / A o1 THIY Ifed IR FRAS S|

The Contractor shall comply with the provisions of “The Sexual Harassment of
Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013”. In
case of any complaint of sexual harassment against /he/she/its employee within the
premises are brought to notice of RBI, RBI will undertake action that may deem fit,
including criminal proceedings and Termination of contract/agreement.

. Toidt & forddt oft difsd wrart gRT yRdla R 96 & et et & Raas 9
Iadted ot fodt +ft Riera R yRda Red d% gR1 fda asfta Riemad afifa gr
37T ferar S|

Any complaint of sexual harassment from any aggrieved employee of the Contractor
against any employee of RBI shall be taken cognizance of by the Regional
Complaints Committee constituted by RBI.

. gfe forddt T Amve & o7l Toid! & S e gid &, fordt +ft Aifaew gameas & forg
Toil! FomHGR BRI, ISR & g afe Toiklt & HHaRT gRT I =M9oT g giaT g,
YR RSd S & HHAR & Dis Aifad T8d UeH ATl Toldl Hried R dF
3adie & AHYM SR Y&fd gl & R T 309 Sl & Riféd s & e
fSTIER g1

The Contractor shall be responsible for any monetary compensation that may need
to be paid in case the incident involves the employees of the Contractor, for instance
any monetary relief to RBI”’s employee, if sexual violence by the employee of the
Contractor is proved. The Contractor shall be responsible for educating his/her/its
employees about prevention of sexual Harassment at workplace and related issues.

. SRS T gRT oATd fohaft ot H=1et QR& TS &1 §eg a1 die a1 gHeT & fore fast
W GaiTast & YT & g FomiGR 8T g1, S S LT 3TR ASAIR & R ST
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B Todl 81 U8 I1d IR TgHfd § TR T foran ot € o haa ot gt 0 o -p=ra
IRET TS 3R 3D IRART B 3 RE & JHUM AT T3S BT YA B & [o1Q
IRerd! g

That RBI shall not be responsible for payment of any compensation for death of or
injury or accident to any of the Skilled Security Guards deployed by the contractor
which may arise out of and in the course of their duties and employment. It is agreed
and understood that the Contractor alone shall be liable to pay such damages or
compensation to such Skilled Security Guards and their families.

10. 3RSISMTS & T U AT BT YR o forg Lot gRT Tt wraenf=ai st et

11

3R Tt oft aifdrg ger & forg, srufa srom =Tl & gamast onfe & forg ot ke
 Tole RmieR grm |

That all precautions shall be taken by the contractor towards the safety of its
employees deployed at RBI and it will be the sole responsibility of the contractor
towards any untoward incident i.e. compensation etc., to its employees.

.SUTRIT ¥eT: IS ey &1 3afy & R fordt off Ty, +18 of ver iR

e & SH BT &, o Ties 3ifd, <7, gsard, WM, <ot o 3G &gl
ol g, o fpalt off uet Pt 3um 21 &1 fde & T b Tobal ©, o UHTfad ver
D1 TH! g1 & gfed B9 & IR T qRd GIR U&T I Gfrd A1 g1 | Wl geH & BRI
DI Ht Tef U Tl & U UeRH & JeY § ey JHIG H3- BT ghaR ol gii|
el GG 814 1 3K FHI 814 & §18 Y & dgd Gl o JUTRiTY i @
= foban S| afe sey & dgd fordt Wt afiia & e & yrwRe &u 8
Teud 3afy, afg w18 g, a1 urd fam, o +ft eiftres 81, 9 31fies g1 & HRuT AT
facifaa fasan ST 8, O 13 +ft ver 31U faded IR SreY JHTE R IHhdl 7

Force Majeure: If at any time during the currency of the contract, either party is
subject to force majeure, which can be termed as civil disturbance, riots, strikes,
tempest, acts of God etc. which may prevent either party to discharge his obligation,
the affected party shall promptly notify the other party about the happening of such
an event. Neither party shall by reason of such event be entitled to terminate the
contract in respect of such performance of their obligations. The obligations under
the contract shall be resumed as soon as practicable after the event has come to
an end or ceased to exist. If the performance of any obligation under the contract
is prevented or delayed by reason of the event beyond a period mutually agreed
upon, if any, or seven days, whichever is more, either party may at its option
terminate the contract.
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12.9IR B! AW /TERMINATION OF AGREEMENT: -

W Ffgd & ufd ot & fod1, WRdla Rerd o 37 T SR quf fades 9, fam
PH1s HRUT IdTE 3R foT fpelt Garmast & YdH & fafad Tifew & gRI 39 IHgid &l
AT $HRA DI HAR B, Al

Without prejudice to what is contained herein above, RBI shall at its sole and
absolute discretion, be entitled to terminate this agreement forth with by written
notice without assigning any reason and without payment of any compensation, if

SRETSATS BT I F (o fawa T Toidt gRT 0% 787 fopan S S8R S Yol R
FIHBRT RN Tor SHREATSTE P AP TR AP 59 IR B AL I H [qhd Igal §
1 STHR HRl § AR/AT

In the opinion of RBI (which shall not be called in question by the Contractor and
shall be binding on the Contractor) the Contractor fails or refuse to implement this
agreement to RBI’s satisfaction and/or

ot 39 HIR & fpdt +f g 3R T &1 Icie T § 3R/

The Contractor commits a breach of any terms and conditions of this agreement
and/or

ToiT I fearferan S fosam T § a1 39 30 WGRT & W1y GHEiaT foha § a1 afe
3{TUTd 7 TR a1 3= UfehdT @Ig STl © 31 Toid! bl YUy a1 waf o ot of
fex & forg Reftar 1 fga fara ot § siRyar

The Contractor is adjudged an insolvent or has entered into compromise with his
creditors or if distress or executions or other process is levied upon or receiver is
appointed for any part of the assets or property of Contractor and/or

forat +ft RO, ToT 3 THINA & d8d U AE! B IR PR B AT BT G
Y 3T B I § SR/

For any reason whatsoever, the Contractor becomes disentitled in law to perform
his/her/its obligations under this agreement and/or

S TRE & dadd o (o8 RT3 & fIRad Yd I o o1 Toldi! a1 39
& Wi /AeR! a1 yde  rs fHaar gt g

There is any variation in the ownership/partnership or management of the Contractor
or his business without the prior approval in writing of RBI to such variation.
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vi ot oft FRUT T 39 TSN 3 IuT B34 B RS H, Teidt/ar 39& g1 i
fad a1 3P Tole G3Tao!, T AT YT o =0 H R Rord o I foadt ot af
g1 I H & ol ghaR 81 Bl |

vii In the event of termination of this agreement for any reason whatsoever, the
Contractor/or persons employed by him/her/it or his agents shall not be entitled for
any sum or sums whatsoever from RBI by way of compensation, damages or
otherwise.

HEYRIAI /ARBITRATION

13. I3 39 U ®I ST IH & Yoy T a1 39 JHeid ¥ fMfed a1 399 Sad g arett
foreht ot ST o ey & A1 I UIfcal & DRI, TMAG! 3R FHolei & daey § rieal &
o ot off THm 12 faare, mave a1 Uy Iodl 7, 38 AerH 3R Jag i, 1996
1 3o forddt ot deTe T=Ne & U & ded HERId] & g Hafiid faar S 3R
AR & ol / Al & Ud aiF! vell o g oifad SiR STerdRy 81 | HERdl &1 ®IM
YIOTd, A8 USRI, YR SN S faral U fdare, Aave a1 Uy, afg ®1s g, & viora o
IF T ST 3R 39 FAufd A &1 SifBR dHad HIUTd &1 Srererd! & gi|

If at any time any dispute, difference or question arise between the parties as to the
construction of this agreement or concerning anything herein contained or arising out of
this agreement or as to the rights, liabilities and duties of the parties, the same shall be
referred to arbitration under the provisions of Arbitration and Conciliation Act, 1996 or
any statutory modification thereof and the decisions of the Arbitrator/ panel of arbitrators
shall be final and binding on both the parties. Further such disputes, differences or
questions, if any shall be deemed to have arisen at Bhopal and only Courts in Bhopal
shall have jurisdiction to determine the same.

S T1eT & U RI 7 3Tl SRS HIE & oI WUt & 3UAT-30-T gX1&R fhar g au
I ffad feie 1 30 IR W ghftore ufadl # gxdrer fey 138 g

In Witness whereof the parties have set their respective hands at Bhopal on today for
twelve months and this Agreement in Duplicate is being signed on the day herein above
written.

Signed and delivered by the within named

BXI&R Signature
-TH Name
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Uc-TH Designation -

HeX Seal

YRy Rerd d@, Hiore & forg
For Reserve Bank of India, Bhopal
BXI&R Signature

-TH Name

Ug-TH Designation

HeX Seal

9! SufRAfa A gwaer frd g
et 1 |1l 2

In the presence of withesses

Witness 1 Witness 2
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